
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE 

BENCH AT CHENNAI 
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Ph +91 8978374567 
 

2. Mr. Pernati Shyam Prasad Reddy 
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ANDHRA PRADESH POLLUTION CONTROL BOARD
D. No. 33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre,

Chalamalavari Street, Kasturibaipet, Vijayawada - 520 010
Website: www.pcb.ap.gov.in

 
 

CONSENT FOR ESTABLISHMENT (NOC) ORDER
 

Order No.258 /APPCB/CFE/RO-NLR/HO/2020                              28/10/2020                
 
Sub:APPCB – NOC / CFE – M/s. Divi’s Laboratories Limited, Sy. No. 397, 401, 402, 403,

446,  676,  681,  682,  683,  700,  701  to  709,  Krishnapatnam Industrial  Area  (KIA),
Kothapatnam  Village,  Kota  Mandal,  SPSR  Nellore  District  -  Consent  for
Establishment of the Board  for CFE (NOC) for marine outfall to discharge treated
effluents under Sec.25 of Water (P & C of P) Act, 1974 and Under Sec.21 of Air (P&C
of P) Act, 1981 - Issued - Reg.
 

Ref: 1. Proponent’s application received through single desk portal on 26.09.2020. 
2. R.O’s inspection report dt.29.09.2020. 
3. CFE Committee meeting held on 30.09.2020. 
4. Hatcheries Association Representation  dt.12.10.2020 
5. CFE Committee meeting held on 22.10.2020. 
6. Industry mail dt.01.10.2020 & letters dt.22.10.2020, dt.24.10.2020. 
 

    
1.
 

In the reference 1st cited ,  an application was submitted to the Board seeking CFE
(NOC)  for  marine  outfall  to  discharge  treated  effluents  to  be  generated  from  the
proposed  Active  Pharmaceutical  Ingredients  (APIs)  &  Intermediate  products
manufacturing unit of production capacity 10,483 TPA. The project cost of marine outfall
is Rs.100 lakhs. The details of the marine outfall are as following:

• Length of the pipeline : 2.3km 
• Area of the corridor: (2.3km X 2 m) = 4,600Sq.m. 
• HDPE pipeline  with Inner dia : 240mm and Outer dia : 280mm 
• No. of ports : 3 x 150mm dia 
• Volume of discharge : 1727m3/day 

 
2.As per the application, the above project is to be located in the Krishnapatnam Industrial

Area (KIA), Kothapatnam Village, Kota Mandal, SPSR Nellore District.
 

3.The  site  was  inspected  by  the  Environmental  Engineer,  Regional  office,  Nellore,  A.P
Pollution Control Board on 26.09.2020 and observed that the site is surrounded by

 
North : Land belongs to M/s. KPCL Infra, local villagers & Reserve Forest.
South : Private land & Reserve Forest land.
East : Bay of Bengal
West : Proposed Pharma project  site of M/s. Divi’s Laboratories Ltd.
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4.The  All  India  Shrimp Hatcheries  Association  had  submitted  a  representation  to  the

District  Collector,  SPSR  Nellore  District.  Based  on  the  representation,  the  District
Collector  had directed to conduct Joint inspection by the officials viz., Joint Director,
Fisheries,  Nellore;  Dy.Director,  District  Industries  Centre,  Nellore;  Dy.Inspector  of
Factories, Nellore and EE, APPCB, RO:Nellore. Accordingly, Joint Committee inspected
the  proposed  project  site  of  M/s.  Divis  Laboratories  Limited  on  07.03.2020  and
submitted a joint inspection report to the District Collector, SPSR Nellore district. It was
reported that the villagers & representatives from Hatcheries and Aqua culturists have
requested not to consider this type of polluting industry.

The  President,  All  India  Shrimp  Hatcheries  Association,  Nellore  Regional  Chapter,
submitted a representation dt.12.10.2020 to the Hon’ble Chief Minister and marked a copy
to the Chairman, APPCB. It was requested to study the appeal and relocate the proposed
unit of M/s. Divis Laboratories Limited (DLI) at Sy. Nos.397, 404, 402,403,446,676, 681,
682, 683, 700 to 709 etc. Krishnapatnam Industrial Area (KIA), Kothapatnam (V), Kota(M),
SPSR Nellore District to Pharma Hub.
 

5.The Board, after careful scrutiny of the application, verification report of Regional Officer:
Nellore  and  recommendation  of  the  CFE  Committee  hereby  issues  CONSENT  FOR
ESTABLISHMENT (NOC) FOR MARINE OUTFALL FACILITY under Section 25 of Water
(Prevention & Control of Pollution) Act 1974 and Section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and the rules made there under. This order is issued to the activity
as mentioned at para (1) only.
 

6.This order is subject to the conditions mentioned in the annexure.
 
7. This order is issued from pollution control point of view only. Zoning and other regulations

are not considered.
 

8. This order is valid for a period of 7 years from the date of issue.
 

 Encl: Annexure    
 
 

               
BANDLA SIVA SANKARA PRASAD, CHAIRMAN, O/o CHAIRMAN-APPCB 
Chairman 

                                                                
 To
M/s. Divi’s Laboratories Limited,
Sy Nos.397, 404, 402,403,446,676, 
681, 682, 683, 700 to 709 
Krishnapatnam Industrial Area (KIA),
Kothapatnam (V), Kota (M), 
SPSR Nellore District.
siripurapu.balaji99@gmail.com
 

Copy to: 1.  The JCEE, Z.O., Vijayawada  for information and necessary action. 
                2.  The E.E., R.O, Nellore for information and necessary action.

File No.APPCB-11021/110/2020-TEC-CFE-APPCB

Siva Sankar Prasad 
Bandla

Digitally signed by Siva Sankar Prasad Bandla 
DN: c=IN, o=AP Pollution Control Board, ou=EFS and T, 
2.5.4.20=c040c01bf7f6f398976702e0cdb9b479454f18c98b21c03bc47f7349d655
5b35, postalCode=520010, st=Andhra Pradesh, 
serialNumber=ff61823dac185ce4ef8e59167d9e8ac9843dd3e438cd8d2c4130d6
c5e5705a7f, cn=Siva Sankar Prasad Bandla 
Date: 2020.10.28 18:55:36 +05'30'
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Annexure 
 
 

1.   The source of water is Borewells, Kandaleru Reservoir, Krishnapatnam Port and the
maximum  permitted  water  requirement  (as  per  Power  point  presentation)  is  as
following:

 

S.No. Purpose
 Quantity (KLD) 

 
1. Process 810.0 
2. Reactors, Floor washings etc. 200.0 
3. RO/ DM Plant 200.0 
4. Boiler 500.0 
5. Cooling Tower 743.0 
6. Domestic & Hostels 270.0 
7. Green Belt 520.00 

 Total 3243.00 KLD

            Fresh water requirement = 2500 KLD and Treated water recycled = 743 KLD
 
Separate  meters  with  necessary  pipe-line  shall   be provided  for assessing the quantity of
water  used  for  each of the   purposes mentioned above.
 

2.   The maximum waste water generation (as per Power point presentation)  shall not
exceed the following:

 
S.No. Purpose Quantity  (KLD)

1. Process 1002.0 
2. Reactors, Floor washings etc. 180.0 
3. RO/ DM Plant 200.0 
4. Boiler 425.0 
5. Cooling Tower 420.0 
6. Domestic & Hostels 243.0 

 Total 2470.00 KLD

Out of that 743 KLD of treated wastewater is recycled and remaining 1727 KLD
after treatment shall be discharged through marine outfall. 

 
3.  The proponent shall provide ETP of adequate capacity to treat the effluents. The

effluents shall  be treated to the marine discharge standards, as stipulated under
Schedule  VI   of  Environment  (Protection)  Rules,  1986,  notified  by  Ministry  of
Environment  and  Forests,     Government  of  India  vide  G.S.R.422  (E),
dt.19.05.1993 and its amendments thereof. 
 

4.  The proponent shall construct guard ponds to store the treated effluent generated
with lock and key arrangement to the outlet.  The treated effluent from the guard
pond shall be discharged into the sea under the supervision of APPCB officials.
 

5.  Effluents shall not be discharged on land or into any water bodies or aquifers under
any circumstances.
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6.  The proponent shall regularly monitor the flora and fauna of the marine aquatic life.
The trend analysis of the monitoring reports shall be compared with the base line
data. If it is found any negative impacts, immediate restorative measures shall be
implemented duly submitting a report to Board.
 

7.  The proponent  shall  provide  continuous  online  effluent  monitoring  system for
regular monitoring of prescribed parameters at the outlet of the industry. It shall
be connected to the website of CPCB and APPCB.

8.  The  industry  shall  apply  for  CFE  for  project  along  with  copies  of  CRZ
clearance and EC order.
 

9.  The proponent  shall  provide  magnetic  flow meter  with  the digital  totalizer  with
recording  facility  for  the  purpose  of  quantification  of  treated  effluent  discharged
through marine outfall
 

10. 
 

The proponent shall comply with all the directions issued by the Board from time to
time.
 

11. 
 

Concealing the factual data or submission of false information/ fabricated data and
failure to comply with any of the conditions mentioned in this order and attract action
under the provisions of relevant pollution control Acts.
 

12. 
 

Notwithstanding anything contained in this conditional consent,  the Board hereby
reserves its right and power under Sec.27(2) of  Water  (Prevention  and Control of
Pollution)  Act,  1974  and  under  Sec.21(4)  of  Air  (Prevention  and  Control  of
Pollution) Act, 1981  to revoke in the order, review any  or all the conditions imposed
herein  and to make  such alternation  as deemed fit and  stipulate  any  additional
conditions or revoke the order in the interest of environment protection. 
 

13. 
 

Any person aggrieved with this order may within thirty days from the date on which
the order is communicated to him, prefer an appeal as per Andhra Pradesh Water
Rules,  1976  and  Air  Rules,  1982,  to  the  Appellate  Authority  constituted  under
Section 28 of Water (Prevention and Control of Pollution) Act, 1974 and Section 31
of the Air (Prevention and Control of Pollution) Act, 1981.

 
 
 
 

BANDLA SIVA SANKARA PRASAD, CHAIRMAN, O/o CHAIRMAN-APPCB 
Chairman 

 
 
To
M/s. Divi’s Laboratories Limited,
Sy Nos.397, 404, 402,403,446,676, 
681, 682, 683, 700 to 709 
Krishnapatnam Industrial Area (KIA),
Kothapatnam (V), Kota (M), 
SPSR Nellore District
siripurapu.balaji99@gmail.com
 

File No.APPCB-11021/110/2020-TEC-CFE-APPCB

Siva Sankar 
Prasad Bandla

Digitally signed by Siva Sankar Prasad Bandla 
DN: c=IN, o=AP Pollution Control Board, ou=EFS and T, 
2.5.4.20=c040c01bf7f6f398976702e0cdb9b479454f18c98b21c0
3bc47f7349d6555b35, postalCode=520010, st=Andhra Pradesh, 
serialNumber=ff61823dac185ce4ef8e59167d9e8ac9843dd3e43
8cd8d2c4130d6c5e5705a7f, cn=Siva Sankar Prasad Bandla 
Date: 2020.10.28 18:57:02 +05'30'
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AGENDA 
APCZMA MEETING TO BE HELD ON 30.12.2020 AT 05.00 P.M. 

 

INDEX 
 

 

S. 
No. 

 

Name & Address of the Project Proposals Pg. Nos. 

1 M/s Divi's Laboratories Limited at Krishnapatnam industrial 
Park, SPSR Nellore Dist, Andhra Pradesh. 
 
Proposal for Laying of outfall pipeline for Treated effluent marine 
discharge 
 

2 - 9 

2 M/s Vedanta Limited (Division: Cairn Oil & Gas) at East 
Godavari Dist., Andhra Pradesh. 
 
Proposal for Offshore Oil and Gas Exploration and Appraisal in 
KG-OSHP-2017/1 Block in Bay of Bengal, East Godavari Dist., 
Andhra Pradesh. 
 

10 - 20 

3 M/s Gold Coast Beach Resorts Pvt. Ltd, West Godavari District, 
Andhra Pradesh. 
 
Proposal for construction of Beach Resort 
 

21 - 25 

4 Andhra Pradesh Disaster Recovery Project (APDRP) by GVMC, 
Visakhapatnam, Andhra Pradesh. 
 
Proposal for redevelopment of beachfront at RK Beach.  
 

26 - 37 

5 Sri P.V. Devendra Prasad, Vijayawada - M/s Royal Palms The 
Beach Resorts, Chirala, Praksam District, Andhra Pradesh. 
 
Proposal for construction of Beach Resorts. 
 

38 - 42 

6 Godavari Urban Development Authority (GUDA), East Godavari 
Dist. 
 
Proposal for construction of Beach Park at Kakinada. 
 

43 - 51 

7 M/s Visakhapatnam Port Trust of Visakhapatnam. 
 
Proposal for the Development of Cruise-cum-Coastal Cargo 
Terminal at Outer Harbour. 

52-69 

8 M/s. Krishna Godavari LNG Terminal Pvt Ltd at Kakinada, East 
Godavari Dist, Andhra Pradesh. 
 
Proposal for Amendment to CRZ Clearance for the Development of 
Gravity Based Structure (GBS), instead of Floating system for offshore 
LNG FSRU 
 

76-79 

9 M/s. Varsha Builders Private Ltd. of Visakhapatanam, Andhra 
Pradesh. 
 
Proposal for the construction of Residential Apartments Building. 
 

68-75 
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Agenda 
Item: 1 

M/s. Divis Laboratories Limited, Krishnapatnam Unit, Krishnapatnam 
Industrial Area (KIA), Kothapatnam village, Kota Mandal, SPSR Nellore 
district, Andhra Pradesh – Proposal for discharge of treated effluent (1727 
KLD) by Laying of treated effluent discharge pipeline - CRZ Clearance 
under CRZ Notification 2011 - Reg. 

 

1 Name of the Industry 
&  
Location address with 
Sy. Nos. 

 

 M/s. Divis Laboratories Limited, Krishnapatnam 
Unit, survey no. 397, 401, 402, 403, 446, 676, 681, 682, 
683, 700 to 709, Krishnapatnam Industrial Area (KIA), 
Kothapatnam village, Kota Mandal, SPSR Nellore 
district, Andhra Pradesh. 
 

Area of the project site =81.74 Ha (202 Acres) 
 

2 Description of the 
Project Proposal. 

 CRZ Clearance for Discharge of treated effluent (1727 
KLD) by Laying of treated effluent discharge 
pipeline. 

 

3 Details of existing 
marine outfall 
 

 New industry proposal 

4 Details of the proposed 
marine outfall 
 

 The industry is proposed to discharge 1727 KLD at 
the pumping rate of 220 KL/hr. Due to this the 
pressure generated is 2 kg/cm2. The maximum 
withstanding pressure of the pipeline is 10 kg/cm2.  

Treated effluent marine discharge pipeline 

Maximum discharge capacity of marine outfall: 5280 
KLD 

Treated Effluent generated per day: 1727 KLD. 

Length: 1000 m from LFP (land fall point) 

Diameter: 240 mm  

Diffuser location at 8m water depth. 

Number of Ports: 03 with one spare port 

(Page no 2.1, 5.6, & 7.1 of Marine EIA report) 
 

5 Longitude and Latitude 
 

 Proposed industry Co-ordinates: 
 

Latitude Longitude 

14° 9' 43.48'' N 80° 5' 51.72'' E 

14° 9' 43.60'' N 80° 6' 24.20'' E 

14° 10' 01.32'' N 80° 6' 29.01'' E 

14° 10' 13.30'' N 80° 6' 29.36'' E 

14° 10' 16.41'' N 80° 6' 16.84'' E 

14° 10' 12.56'' N 80° 6' 13.51'' E 

14° 10' 05.66'' N 80° 6' 13.81'' E 

14° 10' 05.78'' N 80° 5' 54.89'' E 
  

(Terrastrial EIA report, Page 1.2) 
 
Land fall point for pipeline:      
14°10'09" N    80°07'35" E 

Proposed Marine Outfall:   

14°10'09" N,   80°08'09" E  

(Marine EIA report, Page 2.1 & 2.2) 
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6 Source of water supply   Proposed to have 3 bore wells within the premises 
to meet initial / preliminary requirement (ground 
water available at depth of 15-18 ft). 

 Govt. of AP accorded in principle approval to 
allocate 5-6 TMC of water from Kandaleru 
Reservoir (dead storage) to the proposed industrial 
activities at Krishnapatanam. 

 

 

(Pg No. 1.3 of EIA report) 
 

 Quantity of water 
requirement 
 

 Total water requirement - 3200 KLD. 
(Out of that fresh water - 2500 KLD &  
Treated water recycled – 700 KLD). 
 

 Waste Water 
Generation 
 

 Waste water generation     – 2470 KLD 
(Treated effluents reused   – 743 KLD  
Sea discharge                       – 1727 KLD) 
 

(Terrestrial EIA :Page No.2.8) 
 

 Mode of Disposal    
 

 Treated effluents will be discharged through marine 
outfall. 
 

7 Production capacity 
 

 Active Pharmaceutical Ingredients (APIs) and 
Intermediates - 10483 TPA  
 

(Terrestrial EIA: Page No.1.5) 
 

8 Details of CRZ 
clearance & EC orders  

 

 It is reported that the proponent has applied for EC 
on 18.05.2020 under Category B2. State Level (SEAC 
of MoEF&CC) EC meetings were held on 14/08/2020 
and follow up 18/09/2020.  SEAC Committee agreed 
for recommending to SEIAA for issue of EC. Now, 
the proponent has applied for CRZ clearance. 
 

9 Compliance of 
conditions stipulated in 
the existing EC & CRZ 
order  
 

 New Application 

10 Technical evaluation of the marine outfall capacity 
 

 The 240 mm diameter HDPE pipeline is proposed to discharge the treated 
effluent in to sea. HDPE pipeline of 1000 m length will be laid from LFP to out 
fall point. The marine out fall is designed to discharge effluent of 5280 KLD 
(maximum) The diffuser will be arranged at a water depth of 8 m. to dispose 
1727 KLD of treated effluent. (Page 5.6 & 7.1 of Marine EIA report) 

The industry submitted that the pressure generated while discharging of treated 
effluent through pipeline is < 2 kg/cm2. The maximum withstanding pressure of 
the pipeline is 10 kg/cm2.  

11 Resource Utilization:  
 

  

a Land utilized by pipeline - 
nature of land 
 

 Open Barren Lands, Uncultivated. 
Unutilized. 

b Mangroves, beach, utilized  
 

 There is no Mangroves present in the project 
vicinity. (Page 4.16 of Marine EIA report) 
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c Flora and fauna area affected   
 

 No flora or fauna will be affected by the 
project.  
 

12 On shore coastal area EIA 
(Environment Impact 
Assessment) 
 

  Mangroves are not observed along the 
shorefront where the Land Fall Point is 
proposed. Therefore, the impact on 
mangroves will not be in context for the 
proposed effluent outfall.  

 The marine EIA study conducted in the 
project area indicates that the seaweeds 
are absent within 10 km radius. 

 No coral or any associated reef has been 
reported along the coastal area of the 
project region. 

The studies shows that the impact due to 
the discharge of treated industrial effluent 
from The industry on the marine 
environment would be insignificant. 
 

13 Off shore sea area Marine EIA 
(Marine Environment Impact 
Assessment) 
 

 The industry has proposed to discharge 
treated industrial effluent (1.727 MLD) into 
the sea at 1000 m offshore. 

The MIKE 21 modelling studies indicate that 
the effluent gets diluted to the order of 50 
times at a distance of 250 m from the 
proposed outfall during fair weather. During 
SW monsoon and NE monsoon periods due 
to combined action of wind and turbulent 
waves, its observed that the effluent gets 
diluted to the order of 50 times within a 
distance of 50 m from the proposed outfall. 
 
The increase in turbulent due to stronger 
currents (>0.25 m/s) induced by monsoon 
wind and rough seas would enhance the 
mixing during the southwest monsoon and 
northeast monsoon.  
 
Hence, it is recommended that the treated 
industrial effluent from DLL can be 
discharged into the open sea at a point 
(14°10'09"N, 80°08'09"E) identified by 
Indomer Coastal Hydraulics (P) Ltd., 
Chennai. The marine EIA study showed that 
the impact due to the discharge of treated 
industrial effluent from DLL on the marine 
environment would be insignificant.  
 
(Marine EIA report, Page no. 5.11 and 5.12) 
 

14 Impacts of the marine outfall   
The details are provided in Marine EIA 
report – report by M/s. Indomer Coastal 
Hydraulics (P) Ltd., Chennai (NABET 
accredited consultant). 

 i. On the land  

 ii. On the CRZ/Seabed 
area 

 

 iii. On the marine  
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ecosystem at the diffuser  

 iv. Ecological sensitive 
areas 

 

 Marine Impact and Mitigation measures 
 

As per the marine EIA conducted by the M/s. Indomer Coastal Hydraulics (P) 
Ltd., Chennai at Chapter 6 (Page. No.6.1), the following is reported:  

 
I) Laying of outfall pipeline: (Marine EIA report, Page no. 6.2) 

In general, the laying of pipelines in marine environment will have following 
impacts. 

 

 Construction of temporary bund across the surf zone which will locally 
alter the shoreline. 

 Projection of pipeline and anchor blocks above the seafloor will cause 
restriction to the use of drift nets. 

 Presence of discharge ports above the seafloor will prohibit use of gill 
nets and drift nets. 

 Hindrance to local fishermen during fabrication of pipeline along beach. 

 Installation of diffuser in seabed and the jet plume discharge will locally 
alter the flow pattern within the initial mixing zone. 

 Improper design of outfall diffuser may reduce the mixing and increase 
the distance of mixing zone. 

 Improper design of outfall diffuser may cause interference with currents 
resulting in problem for the movement of boats sailing in the vicinity. 

 
Mitigation Measures (Marine EIA report, Page no. 7.1) 

 Laying operation shall be done in shortest duration.  

 Barricading the water has to be avoided.  

 Installation of marker buoy to warn the fishermen.  

 Installation of proper marker lights indicating obstructions if any. 

 The outfall pipeline may be laid on the sea floor without causing 
hindrance to fishing and navigation. The pipeline should be anchored to 
the bed for good stability. 

 
II) Construction of outfall diffuser (Marine EIA report, Page no. 6.1) 
 

In general, the presence of outfall diffuser may: i) locally restrict the use of 
drifting nets, ii) the presence of discharge ports above the seafloor will prohibit 
use of gill nets and drift nets, iii) the installation of diffuser in seabed and the jet 
plume discharge water would locally alter the flow pattern within the initial 
mixing zone and iv) improper design of outfall diffuser may reduce the mixing 
and increase the distance of mixing zone. Improper design may cause 
interference with currents resulting in problem for the movement of boats 
sailing in the vicinity. 
 

Turbidity: The impacts of turbidity on various types of fishes are summarized 
below: i) Increased turbidity may affect the filter feeding organisms such as 
shellfish, through clogging and damaging feeding and breathing equipment 
(gills), ii) Young fish may get damaged if suspended sediments become trapped 
in their gills, iii) adult fish are likely to move away from or avoid areas  of high 
suspended solids resulting from dredging activities, if any and iv) increase in 
turbidity results in decrease of light penetration in water column which would 
further affect the density of phytoplankton which are the major primary 
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producers in the coastal waters. Despite all these, the comforting factor is that, in 
general, the effects of suspended sediments and turbidity are reportedly 

confined to short term in the order of a few weeks. Further the seawater is 
already laden with high suspended sediment load and the turbidity induced 
due to the laying of outfall pipeline will be negligible. 
 
Mitigation Measures (Marine EIA report, Page no. 7.1) 

 The outfall diffuser has to be designed with proper number and size of 
ports, which would enhance the jet mixing of the plume discharge which in 
this case will be 3 nos. x 150 mm dia. ports with one spare port. 
 

 The diffuser ports should be placed on the seabed and the top of the ports 
should remain well below the water sea surface, so that they do not cause 
obstruction to the movements of boats and crafts. 
 

 The outfall diffuser should not have any sharp projection and should not 
pose any risk for the boats and fishermen moving around this region.  
 

 The part of the outfall pipelines before the diffuser ports may suitably be 
placed and allowed for natural burial to avoid hindrance for fishing and 
the movement of the boat.  
 

 Regular monthly monitoring of seawater quality, seabed sediment quality 
and biological parameters are to be carried out. 
 

 A marker buoy has to be placed close to the outfall as per the norms of 
Directorate General of Lighthouses and Lightships. This will help boats to 
avoid collision while en route.  
 

The route of pipelines laid on the seafloor has to be furnished to Naval 
Hydrographic Office, Dehradun in order to mark on the Naval Hydrographic 
Charts as a warning for navigation 

 
 
III) Discharge of effluent (Marine EIA report, Page no. 6.2) 

More concentrated effluent is an important factor governing the occurrence 
and metabolic activity of the marine organism. The intensity of impact 
depends on how soon the concentration gets diluted in the environment. The 
effect of concentrated effluent on the organisms is as follows: 

Primary Producers: The phytoplankton is the primary producers need 
optimum water quality for their growth and survival. An increase in 
contamination in the environment will lead to the death and decay of these 
primary producers. They are also sensitive to the presence of any pollutants. 
Therefore, it is advisable that the effluent may be discharged at a location 
where maximum dilution takes place within a short time of discharge so that 
the detrimental effect will be minimum. 

Macrophytes: Macrophytes are multi cellular plants which are generally 
attached to submerged rocks but in the present case, the sea bed consists of 
sand and silt and the impact on them will be absent. 

Zooplankton: Zooplankton organisms, which are pelagic, move with the 
water current, can be exposed to higher saline conditions resulting varying 
degrees of stress due to changes in the osmoregulatory function. The 
continuous release of treated effluent may have some impact on zooplankton 
standing stock. However, since the quality of effluent is as per the norms of 
CPCB and release location sustains sufficient dilution, the impact would 
not be significant. 

Benthic Animal Community: As the benthic community is sedentary 
organisms they will be subjected to environmental changes more than the 
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other communities. Like other animal population, they are also sensitive to 
the drastic changes in water quality, which may affect their body physiology. 
However, the treated effluent as per the norms of CPCB will be released into 
the sea which would be diluted sufficiently under the influence of strong 
currents at the release point. Thus, the impact on macrobenthic organisms due 
to release of treated effluents would be minimum. 

Inter Tidal Fauna: In general, intertidal fauna are resistant to environmental 
changes to limited extents, but large variations may affect their metabolism. 
They are sensitive to any change in water quality. However, the release of 
treated effluent would be through pipeline and the impact on intertidal 
macrobenthic fauna would not be significant. 

Fishes: In general, the impacts of the effluent discharge on the fishes are seen 
disturbing the breeding habitats. However, in the present scenario, the quality 
of the effluent is confined to the norms of CPCB, and also it attains ample 
dilution in shorter distance and hence the impact will be minimum. 

However, in the present case, the effluent consists of pH, TSS, TDS, COD, 
BOD, Phenolic compound and SAR within the standards stipulated by CPCB. 
The quantity of discharge is very low i.e. 1727 KLD. Also, it undergoes higher 
dilution of 250 times in 500 m distance. Hence the above impacts during the 
operation phase would be very less. 

 

Mitigation Measures (Marine EIA report, Page no. 7.2) 

It is advisable that the effluent may be discharged at the selected location 
where maximum dilution takes place within a short time of discharge so that 
the detrimental effect can be kept to a minimum. The effluent shall be treated 
as per the standards of CPCB 
 

IV) Breakage of pipeline: (Marine EIA report, Page no. 6.3) 

Pipeline can be damaged due to natural hazards like storm, earthquake, 
extreme waves, scouring on the foreshore and tsunami. It can also get 
damaged due to manmade causes like fishing, trawling and intentional 
damage. In case of any damage leading to breakage caused on the outfall 
pipeline, the effluent will gush out at shorter distance from the shoreline and 
would affect the marine environment. 

 
Mitigation Measures (Marine EIA report, Page no. 7.2) 

 

During accidental breakage of pipeline, the necessary mitigation measures 
like immediately attending the repair of pipeline has to be taken up. 
Necessary spares of pipeline segments with bends/tees and divers with 
experience in salvation operation irrespective of sea condition have to be kept 
ready always within the industrial unit.   

 
V) Impact on Fisheries and Fishermen: (Marine EIA report, Page no. 6.3) 

 

The laying of outfall pipeline will have least bearing on the day to day life of 
the fisher folk living near the project area. Entire stretch of the outfall pipeline 
will be allowed for natural burial of 0.5 m below the sea floor. This will not 
hinder the trawling option. Only the outfall diffuser will be sitting on the sea 
floor and projecting about 1.5 m above the sea floor. These locations will be 
marked with the marker buoy with lighted beacon so that the fishermen can 
avoid fishing in this zone. This will not cause any significant impact to the 
existing fishing community. 

Mitigation Measures (Marine EIA report, Page no. 7.2) 

 The outfall pipeline has to be allowed for natural burial below seabed so 
that there will not be any hindrance to the movements of small boats. 
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Location of the outfall diffuser should be marked with Marker buoy which 
will flash at night to warn the fishermen for safer navigation. 

 
Summary: As per the marine EIA conducted by the M/s. Indomer Coastal 
Hydraulics (P) Ltd., Chennai at Chapter 5 (Page No.5.11), the Conclusion on 
Marine Environmental Impact Study is reported as follows: 
 

 The industry has proposed to discharge treated industrial effluent (1.727 
MLD) into the sea at 1000 m offshore. 

 The MIKE 21 modelling studies indicate that the effluent gets diluted to the 
order of 50 times at a distance of 250 m from the proposed outfall during fair 
weather. During SW monsoon and NE monsoon periods due to combined 
action of wind and turbulent waves, it’s observed that the effluent gets 
diluted to the order of 50 times within a distance of 50 m from the proposed 
outfall. 

 The increase in turbulent due to stronger currents (>0.25 m/s) induced by 
monsoon wind and rough seas would enhance the mixing during the 
southwest monsoon and northeast monsoon. 

The studies show that the impact due to the discharge of treated industrial 
effluent from the industry on the marine environment would be insignificant. 
Hence, it is recommended that the treated industrial effluent from DLL can be 
discharged into the open sea. 
 

(Marine EIA report, Page 5.11) 
 
  

15 Map showing alignment of the 
proposed marine fall  

 M/s. Institute of Remote Sensing (IRS), an 
authorized agency of the MoEF&CC, 
engaged for the demarcation of LTL, HTL 
and CRZ of the coast in the project area. As 
per CRZ Notification, 2011 and approved 
Coastal Zone Management Pan (CZMP) of 
the area, the pipeline route is crossing 
through, CRZ-I(A), CRZ-IB, CRZ-III and 
CRZ-IV(A) zones. 
 
The industry has submitted the map 
showing the proposed alignment of marine 
outfall pipeline. 
 

16 Clause of CRZ notification 
under which the project is a 
permissible/ regulated activity 
 

: The paragraph 3 (i)(a) of CRZ Notification, 
2011 permits the construction directly related 
to waterfront and directly needing foreshore 
facilities. Laying of pipelines for discharge of 
treated effluent is a permitted activity and is 
a regulated activity as provided in paragraph 
4 (ii)(d) of CRZ Notification, 2011. 
 

17 Item No. under the schedule of 
the EIA Notification, 2006 
 

 5(f) - Synthetic organic chemicals industry  
Category: B2 Project 

18 Cost of the project  
 

: Rs 150 Crores 
 

19 CRZ processing charges 
 

: Rs. 2,25,000/-  
(vide DD No. 694278, dt: 06.08.2020) 
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20 Remarks: 
 

(a) M/s. Divis Laboratories Limited, Krishnapatnam Unit submitted the proposal on 
25.08.2020 for discharge of treated effluent (1727 KLD) by Laying of treated effluent 
discharge pipeline at survey no. 397, 401, 402, 403, 446, 676, 681, 682, 683, 700 to 709, 
Krishnapatnam Industrial Area (KIA), Kothapatnam village, Kota Mandal, SPSR 
Nellore district, Andhra Pradesh. 

 
(b) The proposed pipeline route is crossing through, CRZ-I(A), CRZ-IB, CRZ-III 

and CRZ-IV(A) zones as per the approved Coastal Zone Management Plan 
(CZMP) The proponent engaged the services of Institute of Remote Sensing 
(IRS), Anna University, Chennai, an authorised agency of Ministry of 
Environment, Forests and Climate Change for demarcation of CRZ area 
including HTL, LTL duly superimposing the activities on the map of 
approved CZMP to examine the location of the project. 

 
(c) The paragraph 3 (i)(a) of CRZ Notification, 2011 permits the construction directly 

related to waterfront and directly needing foreshore facilities. Laying of pipelines 
for discharge of treated effluent is a permitted activity and is a regulated activity as 
provided in paragraph 4 (ii)(d) of CRZ Notification, 2011. 

 
(d) The industry has obtained NOC from the A.P. Pollution Control Board vide Order 

dated: 28.10.2020. 

 

 
The item is placed before the Authority for taking suitable decision. 
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Agenda 
Item: 2 

M/s Vedanta Limited (Division: Cairn Oil & Gas) - Proposal for Offshore 
Oil and Gas Exploration and Appraisal in KG-OSHP-2017/1 Block in Bay of 
Bengal, East Godavari Dist., Andhra Pradesh - Clearance under CRZ 
Notification 2011 - Reg. 
 

1 Name of the Industry 
& Location address 
with Sy. Nos. 

: Vedanta Limited (Division: Cairn Oil & Gas), 
KG-OSHP ‐ 2017/1 Block in Bay of Bengal,  
East Godavari District, Andhra Pradesh 
 

2 Description of the 
Project Proposal 
 
 

: Drilling of 51 no’s of exploration and appraisal wells 
and well testing in the proposed “Offshore Oil and 
Gas Exploration and Appraisal in KG-OSHP‐2017/1 
Block in Bay of Bengal, East Godavari District, 
Andhra Pradesh.   
 

 The proposed project is located entirely in offshore 
at a distance of 10.7 Km from the shoreline.  

 The Block area is 177 sq. Km. The wells will be 
drilled to explore the reservoirs up to a depth 
approximately of 2000 to 4000 m.  

(EIA Report - Section 2.1, Pg 39) 

 The lifecycle of drilling activities involves 
mobilization of offshore rig, offshore well drilling, 
well testing, decommissioning of the rig including 
the closure of wells, if not proved economically 
viable for production of oil and gas.  

 

3 Cost of the project  : Rs 2577.42 crores.  (Form-1 Pg No.3) 
 

4 Longitude and Latitude 
 

 The proposed offshore Oil and Gas exploration Wells 
are located within the Lat. Long. of 16°16'32.09" N, 
81°57'20.73"E   and  16°25'36.94"N,   82°18'42.63"E   in 
Bay of Bengal Sea (East Coast) of Andhra Pradesh 
coast. 
 

(NCSCM, Chennai report, Page: 1) 

 

5 Source of water supply  Water for drilling purposes will be sourced partially 
from sea. Other remaining water requirements will be 
met by water supplied through supply vessels from 
the nearest port (Kakinada) and will be stored in 
water storage tanks.    (EIA Report - Section 2.7.2., Pg 
57) 
 

 Quantity of water 
requirement 
 

 

 
(Form-1 – S No. 2.2. Pg: 57 & EIA report, table 2.4)  

S. 
No 

Description Quantity 

1 Process/mud preparation   
Water Based Mud (WBM) 600-1000 m3/well 
Synthetic Based Mud (SBM) 150-300 m3/well 

2 Drilling water consumption 
for miscellaneous usage 

25-50 
m3/day/well 

3 Water for domestic usage 20-30 m3/day 
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 Wastewater Generation & Mode of Disposal    
 

 
(EIA Report - Section 2.8.3 and 2.8.4.) 
 

S. 
No 

Wastewater 
generation 
description 

Quantity Mode of treatment and disposal 

1 Process/mud 
preparation  

  

Water Based Mud 
(WBM) and drill 
cutting 

600-1000 
m3/well 

Controlled discharge 50 barrels/hours 
to marine water adjacent to the drilling 
well. 
 

Synthetic Based Mud 
(SBM) and drill 
cutting 

150-300 
m3/well 

The drill cuttings will be treated 
through drier and centrifuge to recover 
SBM. The final treated SBM drill 
cuttings and drilling fluid will meet oil 
& grease < 15 mg/l requirements. 
Controlled discharge 50 barrels/hours 
to marine waters adjacent to the 
drilling well. 
 

2 Drilling water 
consumption for 
miscellaneous usage 

25-50 
m3/day 

3 Domestic wastewater 
from kitchen, 
shower, toilets and 
laundry area onboard 
drilling rig 
 

15-25 
m3/day 

Onboard Sewage Treatment Plant and 
treated water discharge to marine 
outfall adjacent to the drilling rig 
meeting MARPOL requirements.  
 

  
Waste Generation from Well-Drilling: 
 

S. 
No. 

Nature of waste Quantity Method of Disposal 

A Hazardous Waste 
 

  

1 Residual drilling mud, 
sludge and other 
drilling waste 
(mainly WBM and 
WBM drill cuttings) 
 

Maximum 750 
ton/well 

WBM drill cuttings and 
leftover WBM will be 
intermittently disposed 
offshore at a rate of 50 
bbl/hour/well. 

2 Drill cuttings 
associated with SBM 

Maximum 1500 
ton/well 

Oil content in SBM drill 
cuttings will be treated to 
meet <10 g/kg and 
thereafter will be 
disposed for the offshore 
disposal.  SBM will be 
collected for re‐use in next 
drilling operation 
 

3 Used Lubricating oil 1‐2 ton/well Will be stored in barrels 
for disposal onshore 
through APPCB approved 
authorize recyclers. 
 

4 Left over chemicals, 
paint, tank bottom 
sludges, batteries, 
spent acids, spent 
lubricants, filters, 

Maximum 300 
kg/well 

 

Disposed through 
authorized agencies / 
recyclers / TSDF facilities 
of Andhra Pradesh 
Pollution Control Board 

71



12 

 

e‐waste etc. (APPCB) / Central 
Pollution Control Board 
(CPCB). 
 

 

B 
 

Non Hazardous Waste 
 

5 Food waste Maximum 30 kg 
per day 

Food wastes will be 
macerated to less than 25 
mm size and discharged 
offshore, as per the 
requirements of MARPOL 
Convention. 
 

6 Metal and nonmetal 
scrap 

Maximum 2 ton per 
well 

To be disposed of their 
registered vendors on 
periodic basis. 
 

 
(EIA Report – Table 2.5, Page No: 58) 
 

6 Details of CRZ 
clearance for existing 
project 
 

 Does not exist. 
Applied for CRZ clearance for the first time 

7 Technical evaluation of the marine outfall capacity: 
 

As the proposed project is oil and gas exploration drilling in the offshore region, 
which is a temporary activity, there is no permanent marine outfall proposed or 
to be established. Drill cuttings and associated wastewater will be discharged 
after treatment from the drilling rig, just adjacent to the location nearer to the 
well drilling location within the block area. The physical presence of rig (drilling 
vessel) will be for 90 to 120 days per well drilling.  (EIA Report, Section 4.5.4.7) 

 

8 Resource Utilisation:  
 

  

A Land utilised by the project 
 

 This project scope is for offshore drilling of 
wells; thus no land will be required for any 
purpose including pipeline laying. 
 

B Mangroves, beach, utilised  
 

 Andhra Pradesh has about 582 sq km of 
mangrove forests. Mangroves wetlands are 
present only in the Godavari and Krishna 
deltaic regions. The district wise distribution 
of mangrove forests is as, East Godavari 
district (33.266 ha.), Krishna district (16.463 
ha.), Guntur district (8.490 ha.).  
 
According to the MSSRF 2003 report, Coringa 
consists of 34 species that belongs to a group 
of 18 families. Of these 15 are true mangroves 
and 19 are associated species. Scyphiphora 
hydrophyllacea is the considered as endemic 
true mangrove species. Sonneratia alba, 
Rhizophora mucronata, Bruguiera 
gymnorrhiza and Xylocarpus granatum 
which are rare mangrove species. 
 
However, there is no forest land or 
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mangroves within 10 km radial distance 
except Extension of Coringa reserved forest 
located at a distance of 14.24 Km NW 
direction from the block. 
 
(EIA Report - Section 3.6.3.8., Pg 111) 
 

c Flora and fauna area affected   
 

 As the proposed project is oil and gas 
exploration drilling in the offshore region, 
which is a temporary activity (each well 
drilling is 90 to 120 days), no direct impacts 
on terrestrial ecology are expected. Marine 
Biological/ Ecological Receptor based 
assessment was studied and no adverse 
impact identified.   
 
Seaweeds and Sea grasses: 
 

The survey conducted in the project area 
indicates that the seaweeds and sea grass are 
absent within the project region. 
 
Coral reefs: 
No coral or any associated reef has been 
reported along the coastal waters of the 
project region. 
 
Marine Mammals 
There are no reports in recent years about 
regular occurrence of marine mammals in 
the coastal waters off Andhra Pradesh. 
 
Turtle 

The coastline of northern Andhra Pradesh 
extends from Bahuda river mouth to 
Godavari river mouth and is about 390 km 
in length. It is predominantly a rocky coast 
with small stretches of sandy beaches. The 
beach here is sandy and sand dunes are 
found between Vamsadhara Nagavalli and 
few patches of intertidal rocks in 
Kalingapatnam and Visakhapatnam. The 
coastline of Andhra Pradesh is one of the 
important sporadic nesting habitats of olive 
ridley turtles (Lepidochelysolivacea) and is 
believed to form part of the migratory route 
of the turtles that nest in Orissa. The species 
is known to nest on the northern Andhra 
Pradesh coast, which encompasses three 
districts namely Srikakulam, Vizianagaram 
and Visakhapatnam. Olive ridley turtles are 
categorized as Vulnerable on the IUCN Red 
List (IUCN, 2010) and are included in 
Schedule I of the Indian7 Wildlife 
(Protection) Act, 1972. 
 
There are five species of marine turtle in the 
WIO region, nesting and foraging in specific 
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areas. All are threatened, with two that are 
Critically Endangered: the hawksbill turtle 
(Eretmochelys imbricata) and a south‐ west 
Indian Ocean leatherback subpopulation 
(Dermochelys coriacea). The two 
endangered species are the green turtle 
(Chelonia mydas) and loggerhead turtle 
(Caretta caretta). The fifth species, the olive 
ridley (Lepidochelys olivacea) is listed as 
Vulnerable. 
 
However, sporadic nesting of turtles was 
reported towards north. The other nesting 
sites reported in the East Godavari district 
Coast are Sacramento and Hope Island. 
Besides Olive Ridley, three other species of 
sea turtles namely Hawks bill, Green and 
Leather back turtles also visit Hope Island in 
small number every year. 
 
No turtle nesting sites are located at the 
proposed block and also within 10Km radius 
from the block. 
 
(EIA Report - Section 3.6.3 and 4.5.4) 
 

9 On shore coastal area EIA 
(Environment Impact 
Assessment) 
 

 As the block is offshore, located at 10.7 Km 
from the shoreline and no onshore activities 
will be undertaken as part of the proposed 
project.  
 
(EIA Report -  Section 1.6.) 
 

10 Offshore sea area Marine EIA 
(Marine Environment Impact 
Assessment) 
 

 As the proposed project is oil and gas 
exploration drilling in the offshore region is a 
temporary activity, no direct impacts on 
terrestrial (land) and adverse impact on 
marine ecology are expected. Also, there is no 
permanent marine outfall proposed in this 
project, all discharges will be temporary and 
nearer to the well/rig offshore location.  
 
(EIA Report - Section 3.6.) 
 

11 Impacts of the marine outfall 
 

  
The details are provided in EIA report – 
Prepared by M/s ABC Techno Labs India 
Private Limited, Chennai (NABET 
accreditation consultant) 
 

 i. On the land  

 ii. On the CRZ/Seabed 
area 

 

 iii. On the marine 
ecosystem at the diffuser 

 

 iv. Ecological sensitive 
areas 

 

  
Impact and Mitigation measures 

 
As per the EIA conducted by the M/s ABC Techno Labs India Private Limited, 
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Chennai at EIA report (Executive summary, Section-5, Page. No.15), the following 
is reported:  
 
I) Impact due to Seismic Survey  EIA report (Executive summary, Section-5.1, 

Pg.No.15), 
 

Impact‐ Sources of marine anthropogenic noise include high‐intensity acute 
sounds produced by activities of seismic survey. The ability to detect 
low‐frequency sound in particular may have evolved in fish, cephalopods, and 
other mobile marine invertebrates to avoid predators. For fish, the high 
intensity of airgun emissions may damage hair cells and cause changes in 
associated hearing capabilities. Also, high level of sound can elicit various types 
of behavioral responses in marine fish and invertebrates, some of which may 
affect a population. In general, mammals have a highly developed and highly 
specialised hearing system, and there is evidence that noise levels in excess of 
90 dB(A) can cause a behavioural response including escape from the 
immediate area or high stress. Physiological effects and behavioural changes or 
disruption of communications caused to marine mammals are expected to be 
moderate. 

 

     Mitigation measures: 

 Noise from seismic activity may induce localized behavioural changes in 
some marine species; however, there is no evidence of significant 
behavioural changes due to seismic activity that may impact on the wider 
ecosystem. The impact on fisheries through all activities of seismic survey is 
expected to be of short duration with limited spread and hence will have a 
minor impact. 

 Routine inspection and maintenance of engines, and other equipment will 
be undertaken to minimize excess noise. 

 
II)   Impact due to Rig Mobilization  EIA report (Executive summary, Section-5.2, 

Page. No.16), 
 

Impact- Loading of fuel and other materials to the drilling rig will impact on 
the degradation of water quality and ecology from an accidental spill of fuel or 
other hazardous materials. Attaching transponders and/or anchors to the sea 
floor will damage the potentially sensitive benthic organisms and their 
habitats from disturbance to the sea floor sediments. The movement of the 
support vessels wills Disturbance to local fishing activities and navigation 
routes. 

 
Mitigation Measures 
 

 The project shall make communications in advance about the mobilisation 
of rigs and the project duration to the nearby community, through Fisheries 
Department at Kakinada to avoid navigational disturbances. 

 An oil spill and emergency response procedures for bunkering hazardous 
liquids/ refueling will be kept ready to minimize incidents during 
transportation. 

 Effective communication between the supply vessel and the drilling rig will 
be maintained during fuel transfer and it will be monitored continuously 

 
 
III) Impact due to Drilling Activity EIA report (Executive summary, Section-5.3, Page. 

No.16), 
 

(i) Impact due to Air Environment- During exploratory & appraisal drilling 
activities, the potential sources of air emissions would be as follows: 

75



16 

 

Emissions from DG sets used as part of the drilling rig. Emissions from 
flaring during well testing (if required). Fugitive emissions during 
transport of materials and personnel, and site closure phase. 

 
Mitigation Measures 
 

 Maintenance of diesel power generators to achieve efficient combustion, 
fuel efficiency and therefore reduce emissions; 

  Use of low sulphur diesel oil for the equipment’s and Low Sulfur Fuel Oil 
as Marine fuel. 

 The vent boom shall be so located that any H2S and HC gas concentration 
on the platform remains within acceptable limits for personnel safety, under 
worst operating & environmental conditions 

 All engines employed at site shall be adequately serviced and tested for 
emissions prior to mobilisation of rigs 

 Placing of high efficiency burners for flaring of gases during well testing. 

 All engines employed at site shall be adequately serviced and tested for 
emissions prior to mobilisation of rigs. 

 

(ii) Impact due to Noise & Vibration- Noise at a drilling site is derived from 
multiple sources such as drilling operation, pumps, Compressors, 
generators, Heli deck etc. and can result in increase in ambient and 
underwater noise levels, which can cause health hazards to human and 
biological/ecological receptors. 

 

Mitigation Measures 
 

 Diesel generators at the rig would be housed in acoustic enclosure at the 

deck and the exhausts are provided with silencers/mufflers. 

 Installation of adequate engineering control on equipment and machinery 

(like mufflers, vibration arrestors, proper lubrication etc.,) to reduce noise 

levels at source, carrying out proper maintenance and subjecting them to 

rigid noise control procedures. 

 Providing Personnel Protective Equipment (PPEs) like ear plugs/muffs to 

workers at site. 

 

(iii) Impact due to Under Water Noise- Drilling of exploration and appraisal 
wells generates underwater noise as the drill bit penetrates into the seabed 
strata. The increase of underwater noise level may have impact on marine 
mammals, marine fish population and sea turtles. The impact on 
ecological environment has been discussed in ecological impact section. 

 

Mitigation Measures 
 

The impact due to the underwater noise from drilling and vessel activity is not 
considered to be sufficient amplitude to cause direct harm to marine life. 
Therefore, no requirement for marine observers or acoustic monitoring for 
standard drilling operations is required. To minimise the effects due to 
underwater noise generation, following mitigation measures will be in place: 

 Avoid sudden loud noises, such as from the moving and putting down of 
heavy equipment, when cetaceans are observed in the region; 

 Maintain the vessel and all noise generating equipment in good working 
order. 

 Vessels to maintain a minimum distance from marine fauna when sighted. 
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IV) Impact on Movement of Helicopter & Support Vessels EIA report (Executive 
summary, Section-5.4, Page. No.17), 
 

Impact- Engines in the support vessels and helicopters being used for the 
drilling program will generate noise, as will the rotation of the helicopter 
blades. Supply vessels transmit noise through both air and water. Noise 
generated from movement of helicopter and support vessels is transient in 
nature and extremely variable in intensity. This sound would be of short 
duration as these sources are typically moving between the drill site and 
port/shore. 
 

Mitigation Measures 

 Due to the short duration of the project and the low levels of support vessel 
and helicopter traffic, the likelihood of vessel or helicopter traffic 
significantly disturbing marine mammals is considered negligible. 
However, to minimize noise pollution of engines and machinery, it is 
recommended to optimize the number of journeys and switch off engines 
when not in use. 

 Effective logistical planning and coordination to minimise unnecessary 
journeys and avoidance of low aviation (i.e. flying at lower altitudes) where 
possible. 

 All support vessels will follow the most direct route between the well 
location and the shore base and or unless different route specified by Air 
Traffic Controller. It will be ensured that support vessels will avoid 
traveling close to the coast, except at the approach to the destination port 
and they will not traverse coastal waters at night which may traps fishing 
nets left overnight could be damaged. 

 All vessels would operate within designated navigation channels, and the 
supply vessels will navigate in accordance with international marine safety 
and traffic standards. 

 
V) Impact due to Drilling discharges EIA report (Executive summary, Section-5.5, 

Page. No.18), 
 

Impact- The Water Based Mud (WBM) will be used for the initial shallower 
sections of drilling and Synthetic Based Mud (SBM) will be used for the deeper 
sections of the well. Waste and mud residues if discharged offshore, these will 
have following potential impacts: 

 WBMs are water soluble and would be suspended in the water column 
temporarily increase in turbidity and suspended solids in the water column; 

 Change in sediment particle size distribution and reduce the potential 
oxygen levels in the sediment; 

 smothering of seabed species; and toxic effects present as mud additives 

 Fatal of fishes/ invertebrates/ local flora. 

 

Mitigation Measures 

 Vedanta Limited (Division: Cairn Oil & Gas) will comply with MoEF&CC 
Guidelines for Disposal of Drill Cuttings and Drilling Fluid for Offshore 
Installation notified as per GSR 546 (E) dated 30th August 2005. 

 Before offshore disposal of drill cuttings (both WBM and SBM) and 
unusable drilling mud (WBM only), will ensure prior laboratory 
composition testing as well as their low toxicity testing of 96‐ hour survival 
for LC‐ 50 value >30,000 ppm), thereby ensuring use of low toxicity 
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chemical additives for preparation of drilling fluids. 

 Offshore discharges to be done at 3 to 5 m below the sea surface. The deck 
wash water and other oil contaminated liquids generated on the Mobile 
Offshore Drilling Unit (MODU) will be treated in the OWS installed 
on‐board the rig to conform to Oil & Grease < 10 ppm, prior to discharge 
into sea. The treated effluent will be monitored regularly. 

 The drilling operators will be required to record daily discharge of drill 
cuttings and drill fluids to offshore areas. 

 Discharge of drill cuttings from operations located within 5 km of the shore 
will be restricted. 

 
VI) Impact due to Other Discharges EIA report (Executive summary, Section-5.6, 

Page. No.18), 
 

Impact-Other potential sources of wastewater discharges from the operations 
of MODU will include deck drainage, rig wash water, domestic wastewater, 
grey waters from showers and sinks and domestic sewage. 
 

Mitigation Measures 

 Vedanta Limited (Division: Cairn Oil & Gas)will comply with requirements 
under EPA for discharges into sea water, as well as with the discharge 
requirements under MARPOL (Marine Pollution), thereby ensuring 
adequate collection and treatment of wastewater prior to disposal into sea. 

 Vedanta Limited (Division: Cairn Oil & Gas) will take measures to prevent 
any discharge of free oil in deck drainage that would cause a film, sheen or 
discoloration of the surface of the water or a sludge or emulsion to be 
deposited beneath the surface of the water. 

 In cases where drill ship is employed each ship will have a Ballast Water 
Management Plan to ensure the stability of the vessel and conform with 
international standards, such as exchanging ballast water at least 200 
nautical miles from shore and in waters over 200meters deep, if required 

 Food waste generated will be macerated (below 25mm) prior to discharge in 
accordance with MARPOL 73/78 requirements. 

 Adherence to the requirements of MARPOL 73/78 with respect to marine 
water quality will ensure minimal impacts to marine mammals, sea turtles 
and marine birds. 

 
VII) Impact due to Socio economic environment EIA report (Executive summary, 
Section-5.7, Page. No.19), 
 

Impact on Livelihoods and Economic Opportunities-While no direct 
additional permanent employment is to be generated, temporary employment 
opportunities will be created during the drilling phase of the Project. Other 
than this, the only socio‐ economic interactions will be with fishermen of the 
area. The proposed exploration may result in impacts on fishing and 
aquaculture activities in the backwaters close to well region/deck in terms of 
access restrictions. 
 
Disturbance due to Vessel Movement-Due to key activities related to 
mobilisation of jack up rig, semi-submersibles rig and drill ship for drilling 
purposes, this might create disturbance to the movement of these fishing crafts 
when they are out in sea, thus affecting their fishing activities which might 
result in reduction of daily catch of the fishing communities. 
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Mitigation Measures 

 The project shall make communication in advance about the mobilisation of 
rig and project duration to nearby community to avoid navigational 
disturbance 

 As per Vedanta Limited (Division: Cairn Oil & Gas) policy on local content 
will be implemented for this Project. As per the policy, wherever possible, 
engagement of local contractors and workers will be preferred. 

 Vedanta Limited (Division: Cairn Oil & Gas) would be responsible in 
implementing the Oil Spill and Emergency Response Procedure that would 
contain the oil spill (if any) and minimise the impact created by oil spill to 
the marine ecology. 

 

12 Map showing alignment of the 
project 

 M/s. National Centre for Sustainable 
Coastal Management (NCSCM), Chennai, 
an authorized agency of the MoEF&CC, 
carried-out the demarcation of CRZ areas.  
 

 The proposed project is located entirely in 
offshore at a distance of 10.7 km from the 
shoreline.  

 

 The KG-OSHP-2017/1 block and the 
proposed offshore Well locations fall 
within the CRZ IVA (Bay of Bengal Sea) 
category.  

 

As per the CRZ Rules, 2011, the area falling 
within coastline up to 12 nautical miles into 
the sea classified as CRZ‐ IV.  

 (NCSCM, Chennai report) 
 

13 Clause of CRZ notification 
under which the project is a 
permissible/ regulated activity 
 

: The exploration and extraction of oil and 
natural gas is a permitted activity as per the 
paragraph 3 (x)(b) of CRZ Notification 2011. 
The exploration of natural gas and oil is 
regulated as provided in paragraph 4.(ii)(e)  
of CRZ Notification 2011. 
 

14 Item No. under the schedule of 
the EIA Notification, 2006 
 

 As per EIA Notification, 2006, this project 
falls under “1 (b)”‐ Offshore and onshore oil 
and gas exploration, development & 
production of Category ‘A’. 
 
However, In the recent notification issued by 
MoEF&CC dated 16th January 2020, 
categorizes onshore and offshore oil and gas 
exploration activities as B2 category for 
seeking prior Environmental Clearance from 
SEIAA/ SEAC. 
 
The applicant obtained TOR from 
MoEF&CC on 18.04.2019.  

15 CRZ processing charges 
 

: Rs.2,25,000/-  
(DD No. 624380, dt: 14.08.2020) 
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16 Remarks :  

(i) M/s Vedanta Ltd. (Division: Cairn Oil & Gas), formerly known as Cairn 
India Ltd., has been allocated the hydrocarbon block KG‐OSHP‐2017/1 
block, East Godavari district, Andhra Pradesh under the OALP (Open 
Acreage Licensing Policy) by MoP&NG, Govt. of India. RSC (Revenue 
Sharing Contract) has been signed between Vedanta Ltd. and MoP&NG on 

1stOctober, 2018 for the exploration and exploitation of hydrocarbons.  

(ii) The proposed project is drilling of 51 no’s of exploration and appraisal wells 
and well testing in the proposed “Offshore Oil and Gas Exploration and 
Appraisal in KGOSHP‐2017/1 Block in Bay of Bengal, East Godavari District, 
Andhra Pradesh.   

(iii) They proposes to carry out drilling of 51 exploratory and appraisal wells and 
well testing of oil and gas in the block. The Block area is 177 sq. Km. The 
wells will be drilled to explore the reservoirs up to a depth approximately of 
2000 to 4000 m. The proposed project is located entirely in offshore at a 
distance of 10.7 Km from the shoreline.  

The lifecycle of drilling activities involves mobilization of offshore rig, 
offshore well drilling, well testing, decommissioning of the rig including the 
closure of wells, if not proved economically viable for production of oil and 
gas.  

(iv) M/s. National Centre for Sustainable Coastal Management (NCSCM), 
Chennai, an authorized agency of the MoEF&CC, carried-out the 
demarcation of CRZ areas. The proposed project is located entirely in 
offshore at a distance of 10.7 km from the shoreline. As per the CRZ Rules, 
2011, the area falling within coastline up to 12 nautical miles into the sea 
classified as CRZ IV. 

(v) As a part of Obtaining Environmental Clearance for the proposed project, the 
application (Form‐1 & PFR) was submitted to MoEF&CC and recommended 
with standard Terms of Reference (ToR) vide No.IA‐J‐11011/91/2019‐IA‐II(I) 
dated 18th April, 2019. The EIA report is prepared based on all the 
conditions of ToR issued by MoEF&CC, New Delhi. However, as per the 
MoEF&CC vide notification dated 16th January 2020 categorizes onshore and 
offshore oil and gas exploration activities as B2 category for seeking prior 
Environmental Clearance (EC) from state. Thus, project proponent (Vedanta 
Limited) will submit the necessary forms/applications along with this EIA 
report to Andhra Pradesh State Environmental Impact Assessment Authority 
(APSEIAA), for obtaining Environment Clearance.  

(vi) As per G.O.MS.No.499 MA, dated 26.10.1976 issued by HMAUD Dept, Govt. 
of A.P, the jurisdiction of APPCB is upto 4.8 Km in the sea for the purpose of 
water (Prevention & Control of Pollution) Act, 1974. Hence, NOC from 
APPCB may not be required. 

 
The item is placed before the Authority for taking suitable decision. 
 
 

 

 

 

 

 

Agenda 
Item: 3 

M/s Gold Coast Beach Resorts Pvt. Ltd - Proposal for construction of Beach 
Resort at Sy No. 79, Perupalem Village, Mogulthur Mandal, West Godavari 
District, Andhra Pradesh – Clearance under CRZ Notification 2011 - Reg. 
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1 Name of the Industry &  
Location address with Sy. Nos. 
 

: M/s Gold Coast Beach Resorts Pvt. Ltd at  
Sy No. 79, Perupalem Village,  
Mogulthur Mandal,  
West Godavari District, Andhra Pradesh  
 

2 Description of the Project 
Proposal 

: CRZ Clearance applied for construction of the 

Beach Resorts. 
  

 The resorts are proposed to be constructed on 
a land admeasuring about 30.0 acres of site 
area and building + Rooms with pool, 
Convention Centre and Spa block with total 
Built-up area of 10724.00 sq.m. in Phase-I and 
9816.00 sq.m. in Phase-2. 

 The Resort also proposed the development 
with other facilities such as Golf course, Go-
Carting, etc. to cater the needs of the people. It 
is also proposed to construct room blocks, 
banquet halls, restaurant, ethnic food court 
and entertainment block. 

 The total number of rooms proposed in main 
building and pool block are around 73 (in 
phase-1) in total and 73 (in phase-2) for 
conducting Entertainments & banquet and 
convection for meeting clients and for 
business promotion. 

 

Total Site area           : 30.0 Acres  

Total built-up area   : 20540.00 Sq.m.  

 
The details are as follows:  
 

1) Main block (G+1) 
Ground floor (Phase-1)                :  8658.00 sq.m. 
First floor (Phase-2)                      :  7787.00 sq.m. 
Pool                                                 :  191.55 sq.m. 

 
2) Rooms with Pool block (G+1) 

Ground floor (Phase-1)                :  1690.00 sq.m. 
First floor (Phase-2)                      :  1194.00 sq.m. 
Pool area                                        :  575.00 sq.m. 
 
3) Spa Block (Phase-1)                      :  650.00 sq.m. 

 
4) Convention Centre        
Ground floor (Phase-1)                :  835.00 sq.m. 
First floor (Phase-2)                      :  835.00 sq.m. 
 

Adventure Sports & Tot-Lot (Phase-I)                           
                                                         :  4900.00 sq.m. 
Go-Carting (Phase-I)                    :  5930.00 sq.m. 
Golf Course (Phase-2)                  :  5930.00 sq.m. 
 
Green belt area (Phase-1 & Phase-2)                             
:  17897.00 sq.m. 
Parking Area (Phase-1 & Phase-2): 4313.00sq.m. 
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(DPR, Pg No. 12, 69, 71 & 79) 
 

3 Cost of the project  : Rs. 20 Crores approx. (DPR, Pg No. 12)  
 

4 Longitude and Latitude 
 

: Proposed Site Co-ordinates  
 
Latitude:       16°20'49.64" / 17°42'30.006" N,   

Longitude:   83°18'46.912" / 83°18'51.101" E   

 

(DPR, Pg. No:74) 
 

5 Source of water supply  Fresh water - Local Panchayat  
Drinking water - Packed Drinking water  
No bore wells are proposed 
 
(DPR, Pg. No:78) 
 

 Quantity of water requirement  25.0 KLD       (As per application) 
 

 Waste Water Generation  Domestic – 20.0 KLD     (As per application) 
 

 Mode of Disposal     The wastewater generated will be treated in the 
Sewage Treatment Plant (STP) in the resorts 
premises with a capacity of 50 KLD, which is pre-
fabricated. 
 
After treatment, treated water will be utilized for 
green belt development.  
 

(DPR, Pg No. 80) 
 

 Details of Solid waste 
 

  

 Generation  1. Garbage               : 1746 kg/day  
2. STP Sludge          : 5 kg/day &  
3. Waste Oil             : 50 LPA 

 
(DPR, Pg No. 84) 
 

 Mode of disposal  1. Garbage: The garbage will be segregated 
into dry waste and wet waste. Wet waste 
which is bio-degradable will be dump into 
Organic waste converter of 600Kgs/Day 
(ModelOWC130) for converting the bio-
degradable waste into manure.  
 

2. STP Sludge:  Use as manure 
 
3. Waste Oil to Authorized Agencies 

 
(DPR, Pg No. 84) 
 

 Details of DG sets  DG – 2x250KVA 
 

6 Details of CRZ clearance for 
existing project 

 

 Does not exist. 
Applied for CRZ clearance for the first time 

7 Resource Utilisation:    
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a Land utilised by Project 
 

 30 Acres      (Page No.69, DPR) 
5.16 Acres    (Page No.15 of IRS Report) 
 

b Mangroves, beach, utilised  
 

  

c Flora and fauna area affected:   
 

 Construction Phase:              (Page No.120, DPR) 
 
Construction activity may have slight impact on 
flora nearby project area. Dust formed during the 
construction activity will accumulate on the 
leaves of the plant which may cause blocking of 
the stomata. Respiration activity of the plants 
gets affected due to blockage in stomata. The 
noise generated during construction activity may 
have some negative impact on birds found in the 
area. The impacts caused due during the 
construction phase will be a reversible impact. 
Care must be taken to minimize the dust 
formation due to construction activity viz. 
sprinkling of water etc. Noise generated by 
construction equipment’s will be controlled 
through provision of mufflers in machines and 
implementation of other noise control measures. 
 
Operation phase: 
 
The flora is sparse and there is no threatened 
flora and fauna found in and around the project 
site. There will be no significant impact on the 
terrestrial flora and fauna during the operational 
phase of the project. The flora and fauna found in 
the buffer are would not be impacted by the 
project activity. However proper ferry traffic 
management will further aid in reducing the 
noise and air pollution. 

 
8 On shore coastal area EIA 

(Environment Impact 
Assessment) 
 

  

9 Off shore sea area Marine EIA 
(Marine Environment Impact 
Assessment) 
 

 Not applicable. 
 
The quantity of sewage generated shall be treated 
in STP and then treated water will be utilized for 
flushing and gardening.  Marine out is no 
proposed. 
 

10 Impacts of the marine outfall  Not applicable. No Marine Outfall  
 

Impact on marine ecology:    (Page No.121, DPR) 

Marine ecosystem observed at a distance less 
than 0.5 km from the project site and there is no 
construction activity in the seashore; hence the 
construction activity will not have any impact on 
marine ecosystem. 

 i. On the land  

 ii. On the CRZ/Seabed area  

 iii. On the marine ecosystem 
at the diffuser 

 
 

 

 iv. Ecological sensitive 
areas 
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Plantation work:              (Page No.121, DPR) 
A 20-25 m wide green belt shall be proposed on 
river bunds. Further, avenue plantation will be 
undertaken besides the project. Extensive 
affrorestation at project area will be undertaken 
which will not only act as lung space in the area 
but will also improve aesthetics. Multi-layered 
plantation comprising of medium height trees (7 
m to 10 m) and shrubs (5 m height) are proposed 
for the green belt. Moreover, in future creepers 
will be planted along the boundary wall to 
enhance its insulation capacity. 

 

11 Map showing alignment of the 
Project 
 

: The proponent engaged the services of Institute 
of Remote Sensing (IRS), Anna University, 
Chennai, an authorised agency of Ministry of 
Environment, Forests and Climate Change for 
demarcation of CRZ area including HTL, LTL 
duly superimposing the activities on the map of 
approved CZMP to examine the location of the 
project. 
 

 The area proposed for development of beach 
resort project is classified as CRZ-III, as per 
the approved Coastal Zone Management Plan 
(CZMP) of the area.  
 

 Conclusions in IRS, Chennai report are as 
follows: 

o The proposed project site for Beach 
Resort falls entirely inside 500m setback 
line from HTL of Bay of Bengal. 

o Proposed building layout as provided by 
client falls outside NDZ i.e. 200m from 
HTL of Bay of Bengal as per Approved 
CZMP prepared by NCSCM, Chennai as 
per CRZ Notification 2011 and fully 
inside 500m setback line (CRZ III). 

(IRS Chennai report, Pg Nos.: 16 & 17) 
 
 

12 Clause of CRZ notification 
under which the project is a 
permissible/ regulated activity 
 

: The permissible activities are listed under CRZ 
Notification 2011 section 8 III (B) (i) - Norms for 
regulation of activities permissible under this 
notification. 
 
Development of beach resorts or hotels in the 
designated areas of CRZ-III for occupation of 
tourist or visitors is a permissible activity, 
subject to the conditions as per Annexure-III of 
CRZ Notification, 2011, with prior approval of 
the Ministry of Environment, Forests and 
Climate Change. 
 

13 Item No. under the schedule of 
the EIA Notification, 2006 

 The total built-up area is 20540.00 Sq.m., which is 
more than 20,000 Sq.m. The applicant shall 
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 obtain EC order from SEIAA. 
 

14 CRZ processing charges 
 

: Rs.50,000/-  
vide DD No 171942, dated: 15.09.2020 
 

15 Remarks :  

(a) M/s Gold Coast Beach Resorts Pvt. Ltd has submitted a proposal for the 
development of beach resort at Sy No. 79, Perupalem Village, Mogulthur 
Mandal, West Godavari District, Andhra Pradesh and sought Clearance under 
the provisions of the CRZ Notification, 2011. 

(b) The proposed site will be for Beach Resorts Construction to increase tourism 
development as per the Govt. Policy. The area proposed for development of 
beach resort project is classified as CRZ-III as per the approved Coastal Zone 
Management Plan (CZMP) of the area. The proponent engaged the services of 
Institute of Remote Sensing (IRS), Anna University, Chennai, an authorised 
agency of Ministry of Environment, Forests and Climate Change for 
demarcation of CRZ area including HTL, LTL duly superimposing the activities 
on the map of approved CZMP to examine the location of the project. 

(c) The permissible activities are listed under CRZ Notification 2011 section 8 III 
(B) (i) - Norms for regulation of activities permissible under this notification. 
Development of beach resorts or hotels in the designated areas of CRZ-III for 
occupation of tourist or visitors is a permissible activity, subject to the 
conditions as per Annexure-III of CRZ Notification, 2011, with prior approval 
of the Ministry of Environment, Forests and Climate Change. 

(d) As per paragraph I(i) of Annexure.III of CRZ Notification, 2011, the total plot size 
shall not be less than 0.4 hectares and total covered area on all floors shall not exceed 
33% of the plot size. In the present proposal, the site is 30.0 acres (12.14 Ha.), 
which is more than 0.4 Ha and the total built-up area is 20540.00 Sq.m. (2.054 
Ha.), which is 16.9% (< 33%) of the plot area. 

(e) The applicant submitted the application to the MoEF&CC through online on 
18.03.2020 (Proposal No: IA/AP/CRZ/147934/2020), only for CRZ Clearance. 
APCZMA recommendations are necessary to obtain CRZ Clearance. And 
hence, the applicant submitted the application to APCZMA for their 
recommendations.  

 
The item is placed before the Authority for taking suitable decision. 
 
 

 

 

 

 

 

 

 

 

 

 

 

Agenda 
Item: 4 

Andhra Pradesh Disaster Recovery Project (APDRP) by Greater 
Visakhapatnam Municipal Corporation (GVMC) – Proposal for 
redevelopment of beachfront at RK Beach starting from Coastal battery 
junction to Kirlumpudi junction in Visakhapatnam, Andhra Pradesh under 
APDRP by GVMC – Clearance under CRZ Notification 2011 - Reg. 
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1 Name of the Industry &  
Location address with Sy. Nos. 
 

: Andhra Pradesh Disaster Recovery Project 
(APDRP) by Greater Visakhapatnam  
Municipal Corporation (GVMC)  
at RK Beach starting from Coastal battery 
junction to Kirlumpudi junction,  
Visakhapatnam, Andhra Pradesh  
 

2 Description of the Project 
Proposal 

: Proposal for redevelopment of beachfront at RK 
Beach at a stretch of 3 km long beachfront, 
starting from Coastal battery junction to 
Kirlumpudi junction in Visakhapatnam, Andhra 
Pradesh under APDRP by GVMC. 
 
 

 APDRP (Andhra Pradesh Disaster Recovery 
Project) is being implemented by Government 
of Andhra Pradesh through Revenue 
(Disaster Management) department with 
Financial assistance from World bank in 
"HUDHUD" affected Districts. The Proposed 
development of Visakhapatnam Beachfront 
Redevelopment has been taken up under 
APDRP by Greater Visakhapatnam Municipal 
Corporation (GVMC) in the city of 
Visakhapatnam, Andhra Pradesh (AP).  

 

 Under Visakhapatnam beachfront 
redevelopment project, a comprehensive 
study of 30 km is conducted and a stretch of 3 
km long beachfront falling under RK Beach is 
identified as an intervention area. 
 

 The proposed development is the 
redevelopment of the beachfront consisting of 
Retrofitting & part Reconstruction of Existing 
Retaining wall,  Storm Water Drain, Road 
Alignment, Bicycle Track,  Promenade, Public 
Toilets, Plazas, Parking, Kiosks, Identified 
space for mobile Hawkers, Parks, Children 
play areas, Open Gym areas, Seating areas, 
Drinking water facility, Lifeguard tower, 
Bicycle Station, Upgradation of existing of 
Pump room, Upgradation of existing Beach 
shops, etc. for the development and 
management of R K beaches of 
Visakhapatnam coast. 

 

3 Cost of the project  : Rs 109.5 Crores 
 

(as per Form-I) 
 

4 Longitude and Latitude 
 

 The project site is at RK Beach at a stretch 
starting from Coastal battery junction to 
Kirlumpudi junction in Visakhapatnam. 
 

Coastal battery junction: 
17°42'18.146"N,  83°18'33.853"E   
 

Kirlumpudi junction 
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17°43'13.678"N, 83°20'5.75"E 
 

(NCSCM, Chennai report, Page: 1) 
 

5 Source of water supply  The source of water for the proposed public 
amenities will be from Municipal water supply 
lines.  
 

(Form I, S.No. 2.2) 
 
Municipal water supply - 184.1 cu.m., 
Treated/Recycled water - 203 cu.m.,  
Total – 387.1 cu.m. 
 

(Questionnaire for Environmental Appraisal, Pg No. 13) 

 

 Quantity of water requirement  375.1 KLD. 
 

(Form I, S.No. 2.2) 
 
The estimated amount of total 387.1 KLD (Peak 
demand) of water shall be required for the 
proposed project during operations for public 
amenities like public toilets, drinking water 
facility, etc. 
Average demand - 274.57 KLD 
 
(Questionnaire for Environmental Appraisal, Pg 
No.12) 
 

 Waste Water Generation  The estimated wastewater generation from 
public amenities is 132.48 KLD 
 

 Mode of Disposal     The wastewater generated will be discharged 
into the existing municipal network and will be 
directed to the existing STP operated by GVMC. 
 

6 Details of CRZ clearance for 
existing project 

 

 Does not exist. 
Applied for CRZ clearance for the first time 

7 Resource Utilisation:  
 

  

a Land utilised by Project  The proposed Visakhapatnam Beach Front 
Redevelopment Project, has a total stretch of 3km 
and is primarily along the beach. The proposed 
Project broadly encompasses CRZ areas on the 
beach side and Retaining wall structure, 
pavements on the landward side.  
 

The Project does not involve any Land 
Acquisition or diversion of Land for permanent 
change in Land Use. After the completion of the 
Project the entire stretch is beautified and 
infrastructure facilities like drinking water, toilets 
etc., are improved along with strengthening of 
the Retaining wall. 
 

(EIA report, Pg No. 151) 
 

b Mangroves, beach, utilised  
 

 Mangroves, Mudflat, Sand dune, Coral reef, Sea 
grass, etc., which are CRZ IA, are not present at 
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the proposed project area. 
 

c Flora and fauna area affected:   
 

  The intervention areas are on the landward 
side of the retaining wall of the beach. The 
initial screening of the proposed Intervention 
areas has indicated that there are no trees to 
be cut. 

 

 The Beach Front Redevelopment Plan has 
identified designated areas for Tree Plantation 
using Indigenous species and also protecting 
the existing trees/plantations. 
 

 The Project is not disturbing the Ecologically 
Sensitive Zones and Forest Areas, hence there 
will be no impact on the Fauna of the region. 

 

 Impacts on Flora and Fauna during the 
Construction Phase: 

 

Activity Impacts 
 

Olive 
Ridley 
Turtles 

The Labour movement away from 
the project extent to the 
ecologically important zone might 
create disruption during the 
breeding season of Turtles 
(November to March) 

 

 Impacts on Flora and Fauna during the 
Operation  Phase: 

 

Activity Impacts 
 

Flora There is no impact on Flora and 
Fauna. The plantation being 
removed due to road alignment 
will be replanted as per new 
design. 
 

 

(EIA report, Pg No. 156) 
 

8 On shore coastal area EIA 
(Environment Impact 
Assessment) 

 EIA report – report by M/s. INI Design Studio at 
Ahmedabad, Gujarat (Design Consultant) and 
M/s. B S Envi-Tech Pvt. Ltd. at Secunderabad 
(Environmental Consultant). 
 
Detail Environment Impact and Mitigation 
measures mentioned below 
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Environment Impact Studies 

 
As per the EIA report by M/s. INI Design Studio at Ahmedabad, Gujarat (Consultant) 
and M/s. B S Envi-Tech Pvt. Ltd. at Secunderabad (Environmental Consultant), at 

Chapter 7 , the following is reported as the impacts and proposed mitigation 
measures during the Construction Phase and during the operational phases: 

 

I.   Construction Phase:   
The impacts during Construction Phase of the Project and the suitable Mitigation 
Measures are given in Table below: (Page 221 of EIA report) 
 

MITIGATION MEASURES DURING CONSTRUCTION STAGE 

 Activity Impacts Proposed Mitigation Measures 
 

Land  Excavation of 
Existing Road 
and Pavement  

Obstruction 
to Traffic 
Flow  

a) Diversion of the Traffic in 
consultation with PIU and 
Traffic Police  
 

Increase in 
fugitive dust 

a) Barricading the intervention 
area  

b) Frequent sprinkling of water 
(preferably use of treated STP 
Water) 
 

Disposal of 
Construction 
Debris 

The Construction debris should be 
disposed to Authorised locations 
designated by the PIU. 
 

Use of 
Construction 
Equipment 

Emissions to 
Air  
 

a) Use of equipment which is less 
than 5 years old.  

b) Regular maintenance of the 
Construction equipment  

c) All transport Vehicles to be 
regularly checked by RTA 
Approved Pollution testing 
centres and display PUC 
Certificates  
 

Noise 
Pollution 

a) Use of equipment which is less 
than 5 years old.  

b) All construction activities 
should be stopped by 10 PM 
every day especially near 
Residential Areas 
 

Construction of 
Road and 
Various 
Facilities like 
Bicycle/pedestri
an path, 

Increase in 
fugitive dust 

a) Barricading the intervention 
area  

b) Frequent sprinkling of water 
(preferably use of treated STP 
Water) 
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retaining wall, 
bus stops, stair, 
ramp access, 
parks, stepped 
promenade, 
decks, 
boardwalks, 
trails, 
redevelopment 
of washerman 
area, biopond, 
open 
multifunctional 
plaza, pavilions, 
food court, 
shopping, 
recreational 
areas, toilets, 
water fountain, 
Lifeguard 
towers, 
community 
Garden, organic 
restarurant, sea 
food farming, 
Shacks, Parking 
Area, Bio pond, 
Amphitheater, 
Viewing Decks 
etc.,  

Disposal of 
Construction 
Debris 

The Construction debris should be 
disposed to Authorised locations 
designated by the PIU. 

Materials for 
Board Walk, 
Natural Trails  

It is preferable to use Natural 
materials and sustainable materials 
for the construction 

Green spaces The existing 
Green 
patches will 
be removed 
due to 
construction 
of the Road  

The Master plan has identified 
Green Spaces which shall be 
planted with Native Species.  
 

Water 
Pollution  

Water (Mobile 
Toilets) 

Open 
Defecation by 
Construction 
Labour.  

Provision of Adequate No. of 
Mobile Bio Toilets and Drinking 
water Kiosks for the use of the 
Construction Labour   
 

Solid 
Waste  

Collection and 
disposal of Solid 
Waste 

Generation of 
Organic and 
Inorganic 
Waste by the 
Construction 
workers  

Provision of adequate no. of Bins 
to handle dry and wet waste, at 
regular intervals.  
 
PIU to ensure regular clearance of 
the Bins and safe disposal of the 
waste to approved sites. 
 

Flora and 
Fauna  

Olive Ridley 
Turtles  

Construction 
activity, noise  
and night 
time lighting, 
movement of 
people will 
cause 

The Eco sensitive Zones shall be 
clearly identified and marked in 
consultation with PIU and the 
VSPCA. The indentified area shall 
be properly barricaded as advised 
by Visakha Society for Protection 
and Care of Animals (VSPCA).   
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disruption 
during the 
breeding 
season of 
Turtles 
(November to 
March) 

 
Construction labour to be 
sensitized during induction 
program about the importance of 
Turtles and need to take care of 
them during the breeding season   
 
Contractor shall ensure that the 
identified eco sensitive zones at R 
K Beach shall not be disturbed and 
no activity is taken up during 
night time.  
There shall be no bright lighting in 
the vicinity of the identified areas 
during night time. 
   

Occupati
onal 
Health 
and 
Safety 

Construction 
Activity 

Exposure to 
dust, noise 
and injuries  

All the construction labour have to 
be given induction program about 
the Occupational Health and 
Safety aspects and the use of 
PPE’s.  
 
The Contractor should ensure the 
regular use of PPE by all the 
Construction labour and also 
visitors to the site.  

 
II.  Operation Phase:  
 
The Impacts and Mitigation Measures during the Operation Phase of the Project are 
summarised below, (Page 224 of EIA report) 

MITIGATION MEASURES DURING OPERATION STAGE 

 Activity  Impacts Proposed Mitigation Measures 
 

Land  Traffic 
Management  

Increased footfall 
is anticipated due 
to better facilities 
being provided at 
beach site. 
However, 
organized 
parking spaces 
have been 
planned to avoid 
traffic congestion 
due to road side 
parking.  

Parking shall be allowed only in 
designated parking slots.  
 
Centralized Parking slots shall be 
earmarked and visitors commuted 
through Battery operated Shuttle 
buses 
Hawkers shall be permitted only in 
designated locations exclusively 
earmarked for them. 
 
The people shall be educated for 
obeying traffic rules. Strict 
implementation of Traffic Rules 
shall be implemented. 
 

Footpath  Illegal occupation 
of space by  
Hawkers etc., 

Hawkers shall be permitted only in 
designated locations exclusively 
earmarked for them.  

Beach 
Infrastructure  

Misuse and 
damage of 
Infrastructure 
provided for 

PIU has to ensure that dedicated 
team/agency for conducting 
regular inspections and 
undertaking suitable repairs where 
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redevelopment of 
Beach Front will 
damage the 
beach.  

ever required which will ensure 
the safety of the Beach 
infrastructure.    Provision of CC 
TV Cameras to be considered for 
ensuring safety and security of the 
beach users and infrastructure 
which also includes restricting 
Illegal Activities at the Beach.  
 

Retaining 
wall  

Damage of the 
Retaining Wall 
due to any future 
Natural Disasters, 
which will in turn 
effect the Road, 
Footpath, Bicycle 
track, 
Promenande and 
other Beach 
Infrastructure.   
  

PIU has to ensure that a dedicated 
team/agency conduct regular 
inspections and undertaking 
suitable repairs where ever 
required which will ensure the 
safety of the Retaining walls and 
Beach infrastructure.    The 
proposed CCTV cameras will help 
in monitoring activity.   

Water Toilet Blocks   The Non 
availability of 
water for the 
Toilets will result 
in Unhygienic 
conditions of the 
Toilets and 
thereby open 
defecation may 
start/increase on 
the beach.   
 
Discharge from 
Toilets 

PIU has to appoint a dedicated 
agency for operating and 
maintenance of the Toilet Blocks. 
 
 
 
 
These toilets will be connected to 
the Modular STP.  The treated 
waste water shall be utilized for 
Green Belt development within 
their premises.   
 

Water 
ATM’’s  

The Non 
availability of 
treated water will 
put the ATM’s to 
disuse.  
 

PIU has to appoint a dedicated 
agency for operation and 
maintenance of the Water ATM’s  

Drainage 
Channels  

There are several 
open drains 
coming from 
uplands and 
joining the sea.  
 
However these 
are not due to the 
Project but it is 
essential to 
provide solution 
for the untreated 
sewage causing 
pollution of the 
sea as well as the 
beach front.  

a) Provision of bar screens 
upstream will help in 
controlling the flow of garbage, 
which has to be removed at 
frequent intervals. 
 
The details of the Screens and 
the General Arrangement 
/Scheme showing the typical 
arrangement for directing the 
Sewage Flow and to trap the 
Garbage are given in EIA 
report.  
 

b) It is planned that all the open 
drains will be connected to 
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 underground drainage and 
establish a modular STP to treat 
the same.  
 

c) PIU to ensure that that the 
drains are cleared of Garbage 
and Filth before the open drains 
meet the Sea through Beach till 
the underground drainage 
system is in place.  

 

Solid 
Waste 

Collection 
and disposal 
of Solid 
Waste  

a) Organic waste 
(food items, 
rotten fruits, 
vegetable and 
fruit peels 
etc.,) 
generated by 
the Hawkers 
and Beach 
users  
 

b) Inorganic 
waste 
comprising 
Plastic cups, 
bottles, plates, 
covers, paper 
Plates, Glass 
etc., generated 
by the Beach 
Users  
 

c) Animal Faeces 
due to Stray 
dogs, horses 
and camels 
etc.,  

 

Provision of coloured Bins to 
handle dry and wet waste, at 
regular intervals.  
 
PIU to ensure regular clearance of 
the Bins and safe disposal of the 
waste to approved sites.  
 
House Keeping of the Beach area is 
also a very important function to 
maintain cleanliness of the beach 
and attract Tourists.  
 
PIU has to establish a dedicated 
and responsible agency with 
proper mandate and infrastructure, 
tools and tackles/ equipment such 
as Tractor towed Beach Cleaning 
Machines to maintain the Beach.  
 
 
 
 

 Solid waste 
management 
during large 
gatherings at 
the beach  

Organic and 
Inorganic Waste 
is the main 
impact during 
large gatherings 
at the beach. 

The average footfalls at R K Beach 
have been recorded as 4500 to 5500 
people per day as per the records 
of Department of Tourism, 
Government of Andhra Pradesh.  
 
The estimated total waste 
generation is 830 Kg/day 
(comprising 330 kg of organic 
waste and 500 kg of inorganic 
waste.   
 
The PIU has to design a 
mechanism to make the Organizers 
responsible for collecting the wet 
and dry waste in separate coloured 
bins and disposal of the same to 
authorized disposal points of 
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GVMC. 
 
This should be incorporated in the 
permissions to be granted by the 
PIU for event managements.  
  

Flora and 
Fauna  

Flora  There is no 
impact on Flora 
and Fauna. The 
plantation being 
removed due to 
road alignment 
will be replanted 
as per new 
design. 

Redesigned Intervention area  
Native Species to be planted along 
the carriage way, public plaza, 
eateries. 
 
Outside the Beach Area 
It is an ideal location for planting 
of dwarf and medium sized 
coconut plantation   outer side of 
the beach with an escapement of 
5mx5m 
Broad leaved palms in grooves can 
be planted without hindrance to 
the beach users 
Mangroves, screw pines, 
Rhizophora and avicinnea planted 
along the banks of Gostani river 
confluence. 
  

 Olive Ridley 
Turtles  

The Labour 
movement away 
from the project 
extent to the 
ecologically 
important zone 
might create 
disruption during 
the breeding 
season of Turtles 
(November to 
March) 
 

The project extent is located away 
from the eco zone. But care will be 
taken that the labourers are made 
aware of the disturbance which 
might be caused by the movement 
during the breeding season in the 
ecologically important zone. 
 

 

9 Off shore sea area Marine EIA 
(Marine Environment Impact 
Assessment) 
 

 Not applicable. 
 
There is no marine outfall as the sewage and 
wastewater generated shall be discharged into 
the existing municipal network and will be 
directed to the existing STP operated by GVMC. 
Hence, Marine Environment Impact Assessment 
is not required. 
 

10 Impacts of the marine outfall  Not applicable. 
 

 

 v. On the land  

 vi. On the CRZ/Seabed area  

 vii. On the marine ecosystem at 
the diffuser 

 

 viii. Ecological sensitive areas  

11 Map showing alignment of the 
Project 
 

 M/s. National Centre for Sustainable Coastal 
Management (NCSCM), Chennai, an authorized 
agency of the MoEF&CC, carried-out the 
demarcation of CRZ areas.  
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 The proposed beachfront developments such 
as Stone Pitching, Retaining Wall 
Restoration, Bicycle Track, Components, 
Pathway, Steps and Ramps, Toe Wall, 
Greens and Roads fall within the CRZ II 
category (Visakhapatnam Municipal area). 
 

 Being an urban area the area between High 
Tide Line to 500m CRZ line area classified 
under the CRZ II category.  
 

 The water body part except the intertidal 
zones and ESAs are CRZ IV. Mangroves, 
Mudflat, Sand dune, Coral reef, seagrass, etc, 
which are CRZ IA, are not present at the 
proposed project area.  

 

The CRZ categories along the project area are 
CRZ IB (Beach), CRZ II and CRZ IVA (Bay of 
Bengal Sea). 
 
The proposed project site falls within the Sheet 
Number E 44 R 6/N and respective Map Number 
AP 116 of approved CZMP of Andhra Pradesh 
state prepared as per CRZ Notification 2011.  
 

12 Clause of CRZ notification 
under which the project is a 
permissible/ regulated activity 
 

: The proposed beachfront development falls 

under CRZ-II category. 

 

13 Item No. under the schedule of 
the EIA Notification, 2006 

 The project area spreads across approximately 20 
Ha of land and the total built up area is 1600 sq. 
mt. for public amenities.  
 

According to the Guidelines for seeking 
Environmental clearance for construction project 
8(a) and 8(b) EC is not required for the project as 
the coverage area is less than 50 Ha and built up 
area is less than 20,000 sq mt. Hence, the project 
falls under the purview of CRZ only. 
 

14 CRZ processing charges 
 

: Rs.2,25,000/-  
vide DD No 507131, dt.02.03.2019. 
 

15 Remarks :  

(a) Earlier, the Commissioner, GVMC, Visakhapatnam submitted proposal on 
04.03.2019 for redevelopment of beachfront at Bheemunipatnam (P-I) & R. K. 
Beach (P-II) in Visakhapatnam under Andhra Pradesh Disaster Recovery 
Project (APDRP). The proposal was placed in the meeting 16.08.2019 and 
sought clarification to submit the information. 
 

(b) Now, the Commissioner, GVMC, Visakhapatnam submitted proposal on 
31.08.2020 for redevelopment of beachfront at RK Beach at a stretch of 3 km 
long beachfront, starting from Coastal battery junction to Kirlumpudi junction 
in Visakhapatnam, Andhra Pradesh under Andhra Pradesh Disaster Recovery 
Project (APDRP) by Greater Visakhapatnam Municipal Corporation (GVMC). 
The applicant sought clearance under the provisions of CRZ Notification, 
2011.  
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(c) APDRP is being implemented by Government of Andhra Pradesh through 
Revenue (Disaster Management) department with Financial assistance from 
World bank in "HUDHUD" affected Districts. The Proposed development of 
Visakhapatnam Beachfront Redevelopment has been taken up under APDRP 
by GVMC in the city of Visakhapatnam, Andhra Pradesh (AP).  
 
Under Visakhapatnam beachfront redevelopment project, a comprehensive 
study of 30 km is conducted and a stretch of 3 km long beachfront falling 
under RK Beach starting from Coastal battery junction to Kirlumpudi junction 
is identified as an intervention area. 
 
The proposed development is the redevelopment of the beachfront consisting 
of Retrofitting & part Reconstruction of Existing Retaining wall,  Storm Water 
Drain, Road Alignment, Bicycle Track,  Promenade, Public Toilets, Plazas, 
Parking, Kiosks, Identified space for mobile Hawkers, Parks, Children play 
areas, Open Gym areas, Seating areas, Drinking water facility, Lifeguard 
tower, Bicycle Station, Upgradation of existing of Pump room, Upgradation of 
existing Beach shops, etc. for the development and management of R K 
beaches of Visakhapatnam coast. 
 

(d) The project aims at both restoring essential services disrupted by the cyclone 
(Hudhud) and improving the design standard and practices in the state to 
increase resilience.  
 

(e) The proposed project does not intend to change the land use of the beachfront 
of Visakhapatnam. However, the intervention area identified in the project 
include shore protection work, redesigning landscape areas, realignment of 
the roads, construction of storm water drain, upgrading and providing new 
public amenities for resilience and for public realm. This may increase usage 
intensity of the beachfront. 
 

(f) The Commissioner, GVMC, Visakhapatnam vide letter dated: 24.09.2020 informed 
that APDRP is being implemented by Government of Andhra Pradesh through 
Revenue (Disaster Management) Department with Financial assistance from World 
bank in "HUDHUD" affected Districts. The proposed development of Visakhapatnam 
Beachfront Redevelopment has been taken up under APDRP by GVMC in the city of 
Visakhapatnam, Andhra Pradesh (AP) and hence requested to grant In-Principle 
NOC, pending CRZ clearance for the said proposed, at the earliest, on the following 
grounds: 

 

1. There was certain delay caused earlier in submission of CRZ maps, as 
the NCSCM, Chennai was under lock down from March 2020 to July 
2020, due to Covid-19 Pandemic. 

2. The tenders for the said RK beach Redevelopment Package were 
invited and finalized and awaiting approval of the World Bank, New 
Delhi. It is informed by the concerned officials of the World Bank that 
the work can be awarded only if the CRZ clearance is submitted by 
GVMC before 30.09.2020. 

3. He further stated that as per the time lines and guide lines of APDRP, 
the contracts which are not awarded before 30.09.2020 cannot be 
considered for funding under the World Bank. Thus the No objection 
Certificate / approval of CRZ clearance is vital and mandatory for 
approval of the Contract / Tender by World Bank before the dead line 
i.e., 30.09.2020. 

In view of the above urgency expressed by the Commissioner, GVMC, 
Visakhapatnm, the Chairman, APCZMA instructed to obtain site inspection 
report from a team comprising of the following and also instructed to obtain 
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the remarks from all the APCZMA expert members:  
 

1. Prof. Ummey Shammem, Professor, Department of Zoology, 
Andhra Pradesh University – Member, APCZMA; 

2. Dr. T. Byragi Reddy, Professor, Department of Environmental 
Sciences, Andhra Pradesh University – Member, APCZMA; 

3. Sri. GPS Murthy, Chief Scientist & Scientist-in-Charge, CSIR-
National Institute of Oceanography (NIO), Regional Centre, 176, 
Lawsons Bay Colony, Visakhapatnam - 530 017  and 

4. Sri. T. Rajendra Reddy - JCEE, APPCB, ZO, Visakhapatnam 
 

The above said Committee inspected the site and submitted the report. The 
APCZMA expert members submitted their remarks. 
 
Then In-Principle No Objection Certificate (NOC) was issued on 30.09.2020. 

 

 
The item is placed before the Authority for taking suitable decision. 
 
 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

  

97



38 

 

Agenda 
Item: 5 

Sri P.V. Devendra Prasad, Vijayawada - Proposal for construction of M/s 
Royal Palms The Beach Resorts at Sv No. 430, Ramapuram area, Kothapet 
village, Vetapalem Mandal, Chirala, Praksam District, Andhra Pradesh – 
Clearance under CRZ Notification 2011 - Reg. 
 

1 Name of the Industry &  
Location address with Sy. Nos. 
 

: M/s Royal Palms The Beach Resorts at  
Sv No. 430, Ramapuram area,  
Kothapet village, Vetapalem Mandal,  
Chirala, Praksam District, Andhra Pradesh 
 

2 Description of the Project 
Proposal 

: CRZ Clearance applied for construction of the 

Beach Resorts. 

  

The proposed project is to construct room blocks, 
banquet halls, restaurant, ethnic food court and 
the entertainment block.             (DPR, Pg No. 29) 
 

The details are as follows:  
 

Total Plot area            : 14811.5 Sq.m. (1.48 Ha.) 

Total built-up area     : 3929.80 Sq.m. (0.3929 Ha.) 

 
Main building:  G+1 (9 m height):      2041 Sq.m. 
Cottages building:                               1888.80 Sq.m. 

Building – Entertainment & Banquet Facilities:                    

                                                                 433.34 Sq.m. 

Swimming Pool (Ground Floor):        390.00 Sq.m. 

Parking area                                       : 1490.40 Sq.m. 

Tot Lot Area or Greenbelt area       : 1482.00 Sq.m. 

 

PHASE – I                 (Form I – Basic information) 
 

1) Main Block:   G+1 (9 m height – 2041 Sq.m.) 

            Ground Floor 

                        Convention Hall         - 449.91 Sq.m. 

                         Restaurant / kitchen - 502.03 Sq.m. 

                         Lobby & Reception   - 153.06 Sq.m. 

             First Floor : 

                         Guest Rooms     - 936 Sq.m. 
 

2) Cottages:  

                Ground Floor     : 78.70 Sq.m. 

                First Floor           : 78.70 Sq.m. 

                Single Cottage    : 157.40 Sq.m. 

                12 X Cottages      : 1888.80 Sq.m. 
 

3)   Pool area      : 390.60 Sq.m. 

4)   Parking        : 1490.40 Sq.m. 

 

PHASE – II 
 

1) Open Auditorium    : 1458.00 Sq.m. 

2) Kids Park                   : 1021.05 Sq.m. 

3) Club House               : 476.60 Sq.m. 

4) STP/ Electricity Room : 100.56 Sq.m. 
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(Form-I & DPR, Pg No. 36) 
 

3 Cost of the project  : Phase I      : About Rs. 12Crores 
Phase II   : About Rs. 8 Crores  
 
(Form-I) 
 

4 Longitude and Latitude 
 

: Proposed Site Co-ordinates  
 

A     15°46'34.86" N,  80°22'38.60" E   

B     15°46'36.75" N,  80°22'41.58" E   

C     15°46'29.29" N,  80°22'44.47" E   

D     15°46'27.77" N,  80°22'41.77" E   
 

(on APCZMP map) 
 

5 Source of water supply  Fresh water considered from local gram 
panchayat water supply scheme and no bore 
wells are proposed 
 

(DPR, Pg No. 37) 
 

 Quantity of water requirement  23.0 KLD  
 

(Fresh water for Domestic – 16.0 KLD & Recycled 
water for green belt – 7.0 KLD) 
 
(DPR, Pg No. 38) 
 

 Waste Water Generation  Domestic – 12.08 KLD (DPR, Pg No. 39) 
 

 Mode of Disposal     The wastewater generated will be treated in the 
Sewage Treatment Plant (STP) in the resorts 
premises with a capacity of 25 KLD, which is pre-
fabricated. 
 
After treatment, treated water will be utilized for 
Toilet flushing (3.0 KLD) and green belt 
development (7.0 KLD) & to the Municipal 
drains (2.8 KLD). 
 
(DPR, Pg No. 39) 
 

 Details of Solid / Hazardous waste:                                                     (DPR, Pg No. 42) 
 

S. No. Description Quantity Mode of disposal 

1 Garbage 1746 
kg/day 

The garbage will be segregated into 
dry waste and wet waste.  
Wet waste is bio-degradable will be 
dump into Organic waste converter of 
600 Kgs/day (Model OWC 130) for 
converting the bio-degradable waste 
into manure.  

2 Sludge from STP 5 kg/day Use as manure 

3 Waste oil 50 LPA To be authorized agencies. 
 

 Details of DG sets  DG – 3x380KVA 
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6 Details of CRZ clearance for 
existing project 

 

 Does not exist. 
Applied for CRZ clearance for the first time 

7 Resource Utilisation:  
 

  

a Land utilised by Project 
 

 Total Plot area: 14811.5 Sq.m. (3.66 acres) (Form-I) 
 

As per IRS, Anna University, Chennai report, 
the area is 5.16 acres.  
(IRS Chennai report, Pg Nos.: 15) 
 

b Mangroves, beach, utilised  
 

 No mangroves or sand dunes present in the 
vicinity of the project site. 
 
(IRS Chennai report, Pg Nos.: 15) 
 

c Flora and fauna area affected:   
 

  

8 On shore coastal area EIA 
(Environment Impact 
Assessment) 
 

 Conclusions of IRS, Chennai report are as 
follows: 

o The proposed project site for Beach Resort 
falls entirely inside 500m setback line from 
HTL of Bay of Bengal. 

o Proposed building layout as provided by 
client falls outside NDZ i.e. 200m from HTL 
of Bay of Bengal as per Approved CZMP 
prepared by NCSCM, Chennai as per CRZ 
Notification 2011and inside 500m setback 
line. 

o The proposed site falls outside 50m setback 
line from HTL of Bay of Bengal. 

 

(IRS Chennai report, Pg Nos.: 17) 
 

9 Off shore sea area Marine EIA 
(Marine Environment Impact 
Assessment) 
 

 Not applicable. 
 
The quantity of sewage generated shall be treated 
in STP and then treated water will be utilized for 
flushing and gardening.  
 

10 Impacts of the marine outfall  Not applicable.      No marine outfall. 
 

 

 ix. On the land  

 x. On the CRZ/Seabed area  

 xi. On the marine ecosystem 
at the diffuser 

 

 xii. Ecological sensitive 
areas 

 

11 Map showing alignment of the 
Project 
 

 The proponent engaged the services of Institute 
of Remote Sensing (IRS), Anna University, 
Chennai, an authorised agency of Ministry of 
Environment, Forests and Climate Change for 
demarcation of CRZ area including HTL, LTL 
duly superimposing the activities on the map of 
approved CZMP to examine the location of the 
project. 
 

 The area proposed for development of beach 
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resort project is classified as CRZ-III (site falls 
inside CRZ III and partly inside NDZ) as per 
the approved Coastal Zone Management Plan 
(CZMP) of the area.  
 

 Conclusions in IRS, Chennai report are as 
follows: 

o The proposed project site for Beach 
Resort falls entirely inside 500m setback 
line from HTL of Bay of Bengal. 

o Proposed building layout as provided by 
client falls outside NDZ i.e. 200m from 
HTL of Bay of Bengal as per Approved 
CZMP prepared by NCSCM, Chennai as 
per CRZ Notification 2011and inside 
500m setback line. 

 
(IRS Chennai report, Pg Nos.: 16 & 17) 
 

12 Clause of CRZ notification 
under which the project is a 
permissible/ regulated activity 
 

: The permissible activities are listed under CRZ 
Notification 2011 section 8 III (B) (i) - Norms for 
regulation of activities permissible under this 
notification. 
 
Development of beach resorts or hotels in the 
designated areas of CRZ-III for occupation of 
tourist or visitors is a permit-able activity, 
subject to the conditions as per Annexure-III of 
CRZ Notification, 2011, with prior approval of 
the Ministry of Environment, Forests and 
Climate Change. 
 

13 Item No. under the schedule of 
the EIA Notification, 2006 
 

 Not applicable. 
 

The total built-up area is 3929.80 Sq.m., which is 
less than 20,000 Sq.m. 
 

14 CRZ processing charges 
 

: Rs.90,000/-  
vide DD No 761596, dated: 10.08.2020 
 

15 Remarks :  

(a) Sri P. Devendra Prasad of Vijayawada has submitted a proposal for the 
development of beach resort i.e. M/s Royal Palms The Beach Resorts at Sv No. 
430, Ramapuram area, Kothapet village, Vetapalem Mandal, Chirala, Praksam 
District, Andhra Pradesh and sought Clearance under the provisions of the 
CRZ Notification, 2011. 

(b) The Project proposal of beach resort earlier was placed in the meeting held on 
16.08.2019 with Costal Regulation Zone (CRZ) experts at APPCB, Head office, 
Vijayawada & sought clarification vide letter dated: 24.12.2019. The applicant 
submitted the information i.e. Form I & Detailed Project Report (DPR) along 
with CRZ processing charges on 12.08.2020.  In the revised layout the 
proponent deleted all the activities proposed earlier in the NDZ. 

(c) The proposed site will be for Beach Resorts Construction to increase tourism 
development as per the Govt. Policy. The area proposed for development of 
beach resort project is classified as CRZ-III (site falls inside CRZ III and partly 
inside NDZ) as per the approved Coastal Zone Management Plan (CZMP) of 
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the area. The proponent engaged the services of Institute of Remote Sensing 
(IRS), Anna University, Chennai, an authorised agency of Ministry of 
Environment, Forests and Climate Change for demarcation of CRZ area 
including HTL, LTL duly superimposing the activities on the map of approved 
CZMP to examine the location of the project. 

(d) The permissible activities are listed under CRZ Notification 2011 section 8 III (B) (i) - 

Norms for regulation of activities permissible under this notification. Development of 
beach resorts or hotels in the designated areas of CRZ-III for occupation of 
tourist or visitors is a permit-able activity, subject to the conditions as per 
Annexure-III of CRZ Notification, 2011, with prior approval of the Ministry of 
Environment, Forests and Climate Change. 

(e) As per paragraph I(i) of Annexure.III of CRZ Notification, 2011, the total plot size 
shall not be less than 0.4 hectares and total covered area on all floors shall not exceed 
33% of the plot size. In the present proposal, the total plot area is 14811.5 Sq.m. 
(1.48 Ha.), which is more than 0.4 Ha and the total built-up area is 3929.80 Sq.m. 
(0.3929 Ha.), which is 26.5% (< 33%) of the plot area. 

(f) The applicant submitted the application to the MoEF&CC through online on 
10.04.2020 (Proposal No: IA/AP/CRZ/149760/2020), only for CRZ Clearance. 
APCZMA recommendations are necessary to obtain CRZ Clearance. And 
hence, the applicant submitted the application to APCZMA for their 
recommendations.  

 
The item is placed before the Authority for taking suitable decision. 
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Agenda 
Item: 6 

Godavari Urban Development Authority (GUDA), East Godavari Dist: 
Kakinada - Proposal for construction of Beach Park at Sy. No. 331 of 
Suryaraopeta, Tammavaram village, Kakinada Rural Mandal, Kakinada, East 
Godavari District, A.P. by GUDA, Kakinada – Clearance under CRZ 
Notification 2011 - Reg. 
 

1 Name of the Industry &  
Location address with Sy. Nos. 
 

: “Construction of Beach Park at Kakinada” with 
the funding of Godavari Urban Development 
Authority (GUDA): Suryaraopeta, Kakinada  
at Survey Nos. 331 of Suryaraopeta, 
 Tammavaram Village,  
Kakinada Rural Mandal,  
Kakinada, East Godavari District, A.P.  
 
Size of the project (in terms of total area) : 2.45 
Acres  
 

2 Description of the Project 
Proposal 

: CRZ Clearance applied for construction of the 

Beach Park 

 Godavari Urban Development Authority (GUDA) 
proposed to construct the Beach Park at Sy. No. 
331 of Suryaraopeta, Tammavaram village, 
Kakinada Rural Mandal, Kakinada, East Godavari 
District, A.P.  

 

 The proposed infrastructure facilities are 
 

(i) 3 pedestals and platform all around 
(11.0 m x 9.0 m) to erect the 
decommissioned air craft 

(ii) Pathways with paver tiles and kerb 
stones 

(iii) Prefabricated compound wall (height 
1.50 m) all around the site (110 m x 70 
m) 

(iv) Drive-in 
(v) Yard lighting and a central high mast 

light. 
(vi) Interpretation Centre and Tourist 

amenities centre 
 

As of now compound wall, site preparation 
and walkways constructed within the 
proposed site premises. 

 
 

 The proposed beach park project consists of 
aircraft museum with the following facilities: 

 Decommissioned TU-142 M and 
HPT-32 Deepak Aircraft 

 Open air Theatre 

 Fruit Park 

 Ladies & Gents Washrooms 

 Snack Bar 

 Interpretation Centre and Tourist 
amenities centre 

 Drive-in with 15 food courts 

 Badminton Courts – 2 Nos. 

 Box Cricket 

 Parking lot (14 cars for drive-in) 
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(Page No 4 of EIA report, section 2.2.4 & 2.3) 
 

3 Cost of the project  : Rs 2.5 Crores (as per Form-I & EIA report, section 
2.5) 
 

4 Longitude and Latitude 
 

: The Co-ordinates for the project components are 

listed below: 

1. Latitude: 17°0'53.16"N, 

Longitude:82°17'18.25"E 

2. Latitude: 17°0'57.49"N,  

Longitude 82°17'19.82"E 

3. Latitude: 17°0'56.92"N,  

Longitude: 82°17'21.97"E  

4. Latitude: 17°0'52.47"N,  

Longitude: 82°17'20.43"E 

 

(Page No 2 of EIA report, section 1.2.1) 
 

5 Source of water supply  The source of water for the proposed project will 
be get from private tankers.  
 

(Form-I, S. No. 2.2 & EIA report, section 2.4.1) 
 

 Quantity of water requirement  The estimated amount of total 5.0 KLD of water 
shall be required for the proposed project during 
operations for domestic purpose for drive-in 
food courts, for visitors, landscaping/greenbelt. 
 

(Form-I, S. No. 2.2 & Page No.7 of  EIA report, 
section 2.4.1) 
 

 Waste Water Generation  The estimated wastewater generation from 
proposed project is 3.2 KLD. 
 

(Form-I, S. No. 1.21) 
 

 Mode of Disposal     The wastewater generated shall be routed to 
septic tank followed by soak pit. 
 

(Form-I, S. No. 1.21 and S. No. 4.6) 
 

6 Details of CRZ clearance for 
existing project 

 

 Does not exist. 
Applied for CRZ clearance for the first time 

7 Resource Utilisation:  
 

  

a Land utilised by Project  Plain land and it consists herbs and climbers  
 
Total site area – 9940 Area (Sq.m) 
Ground Coverage area - 1604.68 Area (Sq.m) 
Landscaping/Greenbelt – 2435 Area (Sq.m) 
Open area - 5900.32 Area (Sq.m) 
 

b Mangroves, beach, utilised  
 

 The mangroves or beach area is not utilized for 
this project. The proposed project falls under 
CRZ-III category.  
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c Flora and fauna area affected:   
 

 Study area (EIA report, section 3.11.1, Pg 3-57) 
The study area under investigation forms a 
coastal strip at Tammavaram village which is 
located very near to Kakinada town, East 
Godavari district. Area is completely devoid of 
vegetation which is severely affected by natural 
and anthropogenic activities resulting loss of 
habitat and dependant flora and fauna. The area 
covered with beach flora i.e. Spinifex littoreus, 
Ipomoea pes-caprae, Bulbostylis barbata, Launaea 
sarmentosa and Glinus oppositifolius. Some shrubs 
like Calotropis gigantea, Cassia auriculata, Lantana 
camara and Prosopis juliflora associated with the 
weeds like Hyptes suaveolens, Tephrosia purprea, 
and Croton bonplandianum are also growing in 
and surrounding areas of the project area. 
 
 
Methodology: 
 

Flora (EIA report, section 3.11.1, Pg 3-57) 
 

Vegetation and plant species composition 
observed and documented during field visit in 
and around the project in the winter season. 
Besides primary surveys in the project sites, 
published literature and various floras were 
consulted to prepare an inventory of plant 
species growing at project sites. The vegetation of 
the study area is highly degraded. The plant 
diversity is classified into various plant groups 
such as tree, shrubs, herbs, climbers, sedges and 
grasses. The plant diversity survey in the project 
area was undertaken during the winter season 
with the objectives of preparing a checklist of 
flora in the study area. 
 
Fauna (EIA report, section 3.11.1, Pg 3-57) 
 

Information pertaining to the existence of 
migratory corridors and breeding habitats of 
endangered and threatened fauna were assessed 
based on the information provided by the local 
inhabitants and forest department personnel. The 
conservation status of each faunal species 
recorded from the project areas were ascertained 
as per schedules of Indian wildlife (protection) 
Act, 1972 and IUCN -Red Data Book (RDB).The 
survey of faunal elements of core and buffer zone 
were assessed. 
 
Marine ecology (EIA report, section 3.11.1, Pg 3-69) 
 

The biological parameters considered in the 
present study are primarily production, 
phytoplankton biomass, diversity and 
population, zooplankton biomass, diversity and 
population, macrobenthic diversity and 
population, and fishery of the region. 
Phytoplankton and zooplankton reflect the 
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productivity of a water column at primary and 
secondary levels. Benthic organisms being 
sedimentary animals associated with the seabed, 
provide information regarding the integrated 
effects of stress due to disturbances, if any, and 
hence are good indicators of early warning of 
potential damage. 
 
The herbaceous vegetation will be cleared due 
to this project. There will be no impact on Flora 
and Fauna. (Industrial information through mail) 

 
8 On shore coastal area EIA 

(Environment Impact 
Assessment) 

 EIA report – report by M/s. S V Enviro Labs & 
Consultants at Visakhapatnam (Environmental 
Consultant). 
 
Detail Environment Impact and Mitigation 
measures mentioned below 

  
Environment Impact Studies 

 
As per the EIA report by M/s. S V Enviro Labs & Consultants at Visakhapatnam 
(Environmental Consultant), at Chapter 4 , the following is reported as the impacts 
and proposed mitigation measures during the Construction Phase and during the 
operational phases: 

 

Impact Assessment During Construction Phase:  (Page No. 4-4, EIA report, section 
4.4) 
 

It is expected that construction of the project would last for approximately two years. 
The construction activities will proceed in a manner so as to maintain the natural 
slope of the area by proper leveling of land, as and when required. Existing road of 
width 12.0 m will be used as approach road to the proposed site. There is no 
underground works such as mining or tunneling are involved.  No reclamation works 
are involved. No R & R plan is involved. 

 

I.   Impact due To construction of Beach Park:  (EIA report, section 4.6) 
 

 

(i) Impact on Air Environment 

The construction activity involves site preparation, marking the area and 
construction of Beach Park. There would be fugitive dust emissions from 
construction material, equipment and vehicular movement. No D.G. sets are 
proposed for the project and power requirement will be met from nearby street 
lighting available. However, as the activity area is limited, temporary and 
localized in nature, the impact on the Air Environment is considered negligible 
which would be further mitigated by adopting mitigation measures. 

 

Mitigation Measures 
 

In addition to the mitigation measures suggested in the previous sections the 
following mitigation measures would be adopted: 
 

 Inspect condition of contractors equipment before start of work; 

 Careful and regulated excavation, and construction methods would be 
employed by the contractors; 

 Ensure that contractors are maintaining equipment maintenance records; 

 Regularly audit the maintenance records; 

 HSE Plan by contractor to address any issue; and 
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 Use of PPE during construction 

 Covering of trucks with tarpaulin sheets during transportation of soil and 
construction material; 

 All vehicles used for construction should have valid PUC certificate 

 
(ii)   Impact on Noise Environment 

Construction process for installing the decommissioned aircraft is minimum 
which Include 3 pedestals and platform all around. The nearest residential site to 
the proposed site is Suryaraopeta located approximately 0.49 km. Baseline noise 
levels near the proposed Beach Park were observed to be below the prescribed 
corresponding limits and it is expected it would not exceed the prescribed limits 
during construction. Construction of Beach Park is a small-scale construction 
activity and will be temporary and localized in nature. Therefore, the impact 
would be of low significance. 
 

Mitigation Measures 
 

 Providing PPE’s to the workers. 

 Limiting the construction works to day time only 

 
(iii) Impact on Soil 

The proposed project may impact soil quality and also on soil erosion. As the 
activity is implemented in Suryarao peta and operation causing change in soil 
quality which is not envisaged as it is only a beach park. The impact on soil 
quality will be less than significant. Green belt will be developed in phased 
manner from construction stage onwards. Apart from localized construction 
impacts at the project site, no adverse impacts on soil in the surrounding area are 
anticipated. 

 

(iv) Impact on Water Quality 

As the proposed project is located in No development zone – upto 200m from 
HTL (CRZ –III) and CRZ –III between 200-500m from HTL, water demand will 
be met from external water source and no water will be drawn from ground 
within the CRZ area. As it is construction of Beach Park with installation of 
decommissioned aircraft for tourism purpose, there is no impact in the ground 
water quality. 

 

(v) Impacts on Aquatic Ecology 

The project is proposed in No development zone – upto 200m from HTL (CRZ –
III) and CRZ –III between 200-500m from HTL. The proposed project involves 
installing decommissioned aircrafts, which include 3 pedestals, platform all 
around, landscaping, Snack bar and Drive-in with 15 food courts. However, 
every care will be taken to avoid and not to disturb the water and ecological 
environment. Hence, there is not much impact on the aquatic environment 
during construction and operation phases. 

 

(vi) Impact on Drainage 

The site is located near the seashore and therefore proper care need to be taken 
to avoid any runoff from the project site into the seawater. The site is an 
undulating terrain, with a considerable variation of highest and lowest part of 
the land. The proposed project would involve construction of paved areas and 
thus the runoff from the project site is expected to increase. However, the 
increased runoff will not cause flooding or water logging because a well-
designed storm water network will be provided within the entire site premises, 
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which will be stored in pond or tank. 

 

 

II)    Impacts during Operational Phase (EIA report, section 4.7) 
 

 

The following activities related to the operational phase will have varying impacts 
on the Environment and are considered for impact assessment: 

 Air Environment 

 Water resources and quality 

 Land use 

 Soil quality 

 Noise Levels 

 Terrestrial and marine ecology 

 Demography and socio-economic; and 
 

i)  Impact on Air Quality 

Since the proposed project shall involve construction of Beach Park alone, impacts 
during operational phase will be from vehicular movement only. No DG sets are 
proposed in the project. Hence, impact on air quality is negligible due to the 
proposed project. 
 

Mitigation Measures:   Water sprinkling to prevent the dust emissions and vehicles 
plying within the approach site should follow dedicated paths; 
 

ii) Impact on Water Sources & Quality 

During Operation Phase, the water requirement for drinking water facility for the 
visitors, drive-in and for landscape development will be 5.0 KLD met from private 
tankers. No surface or subsurface water is proposed for drawl. 
 

      Impact on Water Quality:  The sewage generated (3.2 KLD) within the beach park 
will be routed to septic tank followed by soak pit. No, sewage/effluent will be 
discharge into the sea or nearby water bodies. Hence, impact on water quality is 
insignificant. 

 

iii) Impact on Land use: 

The land required for the proposed Beach Park is 2.45 Acre. Three pedestals and 
platform all around (11.0 m x 9.0 m) to erect the decommissioned Air craft, 
pathways with paver tiles and kerb stones, prefabricated compound wall (height 
1.50 m) all around the site (110 m x 70 m), yard lighting, drive-in and a central 
high mast light. Adequate landscaping and hardscaping would be developed in 
the area to augment the Tourism activity. 
 

The proposed activity will lead to permanent change in land use. However, the 
greenbelt proposed will have a positive impact on land. Hence, no major impacts 
are envisaged. 
 

iv) Impact on Soil: 

During operation phase, the solid waste generated as a result of tourism activity 
will be collected in designated bins and transferred to the nearest municipal 
dump yard as per Solid Waste Management Rules, 2016. Hence, the impact on 
the soil environment will be negligible during operational phase. 
 

S.No. Description Quantity (Kg/day) 

1. Garbage 40.0 
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2. Landscaping waste 5.0 

 Total 45.0 

 

 

 

v) Impact on Noise Levels: 

There will not be any major noise sources during operation phase. Adequate 
Green Belt will be provided within the beach park. Hence, there will not be any 
impact on noise levels in and around the area, due to the proposed project. 

 

III)    Summary of Environment and Socio-Economic Impacts (EIA report, section 
4.7.6) 
 

All the planned operations that constitute the construction and operation of the 
project have been identified, together with the potential sources of impact associated 
with each of the planned operations, namely construction of the Beach Park.  
 

The potential adverse impacts resulting from the construction activities were assessed 
as having either a low or a medium significance; no potential impacts of high 
significance were identified. Those adverse impacts assessed as having medium 
significance in the absence of mitigation, and temporary effects on the health and 
wellbeing of construction workers in the event that labor conditions during 
construction activities are not adequately managed. However, with the 
implementation of appropriate mitigation measures, the significance of these potential 
impacts can be lowered.  
 

There can be occupational hazards such as personal injuries, accidents during 
installation and operation of proposed activity, in case safety measures are not 
adequately implemented. However, Godavari Urban Development Authority 
(GUDA) will follow stringent Health Safety and Environment practices for all its 
operations, which are to be followed by all employees, consultants and contractors 
working for this project.  
 

To generate goodwill and improve the quality of life of the people, the proponent may 
develop a strategy to invest in the social welfare of the area. The proposed Beach Park 
project will result in minimal adverse impact on the Socio economic Environment. 
Assuming that mitigation measures are incorporated to reduce potential adverse 
impacts on Socio - economic would be expected to be nominal. 

 
CONCLUSION: (EIA report, section 4.8) 
The proposed Beach Park project will not result in any significant impact to 
Environment. The impact of proposed project will be fully mitigated by the 
Environment Management Plan (EMP). 
 

9 Off shore sea area Marine EIA 
(Marine Environment Impact 
Assessment) 
 

 No discharge into the sea. 
 
The small quantity of sewage and wastewater 
generated shall be discharged into the septic tank 
followed by soak pit.  
 

10 Impacts of the marine outfall  Not applicable. Marine outfall is not proposed. 
 

 

 xiii. On the land  

 xiv. On the CRZ/Seabed area  

 xv. On the marine ecosystem 
at the diffuser 
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 xvi. Ecological sensitive 
areas 
 

 

11 Map showing alignment of the 
Project 
 

 The proposed project site is about 170 m from 
the High Tide Line (HTL) and falls under CRZ-
III category as per CRZ Notification, 2011. 
 
(EIA report, section 1.2) 
 
The applicant submitted copy of the approved 
CZMP (Sheet No: E 44 Q 8/SW) by marking the 
location of the proposed project.  
 
But, as per the 4.2 (i) of the CRZ Notification, 
2011, the applicant has to submit the following:  

 CRZ map indicating HTL and LTL demarked 
by one of the authorised agency in 1:4000 
scale 

 Project Layout Superimposition on the above 
map. 

 CRZ map covering land use within 7km 
radius around the project site 

 CRZ map indicating the CRZ-I, II, III and IV 
areas including other notified ecologically 
sensitive areas 

 

12 Clause of CRZ notification 
under which the project is a 
permissible/ regulated activity 
 

: The permissible activities are listed under CRZ 
Notification 2011 section 8 III (iii) a - Norms for 
regulation of activities permissible under this 
notification. 
 

13 Item No. under the schedule of 
the EIA Notification, 2006 
 

 Not applicable 
 

14 CRZ processing charges 
 

: Rs.50,000/-  
vide DD No 511307, dated: 12.11.2019 
 

15 Remarks :  

(a) Godavari Urban Development Authority (GUDA) submited the proposal on 
14.11.2019 for the proposed to construct the Beach Park at Sy. No. 331 of 
Suryaraopeta, Tammavaram village, Kakinada Rural Mandal, Kakinada, East 
Godavari District, A.P. The applicant sought clearance under the provisions of 
CRZ Notification, 2011. A letter was issued to the applicant on 12.01.2020 to 
submit the information as required under CRZ notification 2011. The applicant 
submitted the Form – I, EIA Report on 24.06.2020.  

 
(b) The proposed infrastructure facilities are 

 

(i) 3 pedestals and platform all around (11.0 m x 9.0 m) to erect the 
decommissioned air craft 

(ii) Pathways with paver tiles and kerb stones 
(iii) Prefabricated compound wall (height 1.50 m) all around the site (110 m 

x 70 m) 
(iv) Drive-in 
(v) Yard lighting and a central high mast light. 
(vi) Interpretation Centre and Tourist amenities centre 
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As of now compound wall, site preparation and walkways constructed 
within the proposed site premises. 

 
(c) The proposed beach park project consists of aircraft museum with the 

following facilities: 

 Decommissioned TU-142 M and HPT-32 Deepak Aircraft 

 Open air Theatre 

 Fruit Park 

 Ladies & Gents Washrooms 

 Snack Bar 

 Interpretation Centre and Tourist amenities centre 

 Drive-in with 15 food courts 

 Badminton Courts – 2 Nos. 

 Box Cricket 

 Parking lot (14 cars for drive-in) 
 

(d) The proposed project site is about 170 m from the High Tide Line (HTL) and 
falls under CRZ-III category as per CRZ Notification, 2011. The applicant 
submitted copy of the approved CZMP (Sheet No: E 44 Q 8/SW) by marking 
the location of the proposed project. But, as per the 4.2 (i) of the CRZ 
Notification, 2011, the applicant has to submit the following:  
 

 CRZ map indicating HTL and LTL demarked by one of the authorised 
agency in 1:4000 scale 

 Project Layout Superimposition on the above map. 

 CRZ map covering land use within 7km radius around the project site 

 CRZ map indicating the CRZ-I, II, III and IV areas including other 
notified ecologically sensitive areas. 
 

(e) As per the CZMP sheet furnished by the proponent, most of the project is 
located in No Development Zone (NDZ) of the sea and the creek. 
 

(f) The proposed activity is coming in NDZ area. However, as per the paragraph  
8 (III) (A) (iii) (a) of CRZ Notification, the gardens, parks & play fields are 
permitted in NDZ. 

 

 
The item is placed before the Authority for taking suitable decision. 
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Agenda 
Item 07 
 

M/s Visakhapatnam Port Trust of Visakhapatnam - Proposal for the 
Development of Cruise-cum-Coastal Cargo Terminal at Outer Harbour of 
Visakhapatnam Port by M/s Visakhapatnam Port Trust, Visakhapatnam 
Dist, Andhra Pradesh - Clearance under CRZ Notification 2011 - Reg. 
 

1 Name of the Industry & 
Location address with Sy. Nos. 
 

: M/s. Visakhapatnam Port Trust 
Visakhapatnam - 530035,  
Andhra Pradesh 
 

2 Description of the Project 
Proposal 
 

: Development of Cruise–cum-Coastal cargo 
Terminal at Outer Harbour of Visakhapatnam 
Port Trust, Visakhapatnam, Andhra Pradesh. 

The following activities are proposed in the 
present proposal: 

 Terminal Building & Gate Complex 
o Parking area 
o Emergency Exit plan 

 Dredging 

 Reorientation of Existing Channel 
Berth 

 Mooring Dolphin 

 RCC Walkway 

 Shore bollards 

 Shore protection 

 Fire fightening facilities 
 

(EIA report – Section 2.3, Pg no: 2-9) 
 
Size of the Project: 
 

 Cruise-cum-Cargo Terminal: The 
proposed length of the Cruise terminal is 
180m in length and 15m wide with two 
mooring dolphins on east side and two 
shore bollards on west side to make a 
overall length of 330m duly matching the 
esisting channel berth with an offset of 
50m towards the landside parallel to the 
existing dredge limit line. 

 

 Terminal building & Gate complex: The 
back-up area of 15000 Sq.m will be 
utilized for development of a terminal 
building. A gate complex of built up area 
3350 sq.m shall be developed in the back 
up area. 

 
(EIA report – Section 1.4.2, Pg no: 1-3) 
 
Features of Cruise-cum-coastal cargo 
Terminal: 

 Proposed to construct 180m berth, back 
up area of 12660 Sq.m 

 Mooring dolphins (2nos) each of size 
10m x 10m at east end (marine side) and 
2nos of Shore bollards each of size (3m x 
3m) at west end (land side) to make a 
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total length of 330 meters with RCC 
walkways. 

 A terminal building of 2,000 sq. mtrs. 
with all amenities 

 Adequate parking space 

 Excellent road connectivity 
 

Details of the Project: 

 The proposed project is located at 
existing channel berth in the outer 
harbour. As the existing channel berth is 
more than 30years old, it is decided to 
reorient the berth for the proposed 
development. 

 Proposed berth will be designed for 
handling cruise vessels of following 
specification: 
o Vessel capacity - 100000 GT (80000 

DT) 
o Draft - 8.5m 
o Overall length - 300m 
o Width - 36.0m 

 

 It is proposed to construct 180m berth 
with 3 rows of 1000mm Ø piles at 5.80m 
c/c spacing on transverse direction and 
at 5m c/c spacing on longitudinal 
direction. 

 Present dredge depth at proposed 
location may varied from (-) 9.00m to (-) 
10.0m CD. A minimal dredging is 
required at proposed location (west end) 
and the proposed dredge level is (-) 
9.50m CD. 

 A backup area of 15000m3 behind the 
berth is available. The backup area will 
be used for development of terminal 
facilities of 2000m2 to accommodate 
immigration, customs, waiting hall etc. 

 The backup area can be utilized for 
development of internal roads, sewer, 
water supply, parking area, drainage 
system and other facilities. 

(EIA report – Section 2.1.1 & 2.7.1, Pg nos.: 2-1 
& 2-16 rply) 
 

3 Cost of the project  : Rs. 77.0 Crores  (form –I, Page no: 1) 
 

4 Longitude and Latitude  Co-ordinates of the project site boundary: 
 

Point 
along the 
boundary 

Latitude Longitude 

A 17°41'21.682"N 83°17'32.467"E 
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B 17°41'21.895"N 83°17'35.166"E 

C 17°41'21.324"N 83°17'35.399"E 

D 17°41'22.359"N 83°17'38.438"E 

E 17°41'21.565"N 83°17'38.427"E 

F 17°41'21.066"N 83°17'32.562"E 

 
(Annexure – IV, Institute of Remote Sensing, 
Chennai, Page no: 13) 
 
Project site location:    
17°41'21.68"N & 83°17'35.78"E 
(EIA report – Table 1.1, Pg no: 1-4) 
 

5 Source of water supply  The main source of water supply to the Port is 
the Greater Visakhapatnam Municipal 
Corporation (GVMC) and also drawn from 
VPT’s own open wells & galleries located 
outside CRZ area. 
 
(EIA Report –Section 2.7.2, Page no: 2-17) 
 

 Quantity of water requirement  Water Requirement for the proposed project 

S. 
No. 

Description Water 
Requirement 

(KLD) 

1 Domestic 
Cruise (Nov –March)  
Terminal building Staff 
Cargo handling (April-Oct) 

 
1.68 
0.9 
0.3 

2 Landscaping 3.0 

3 Dust Suppression 3.0 

4. Others 5.0 

 Total 13.88 

 
(EIA Report – section 2.7.2, page no: 2-17) 

 Waste Water Generation  2.59 KLD 
 
(EIA Report – section 2.7.2, page no: 2-18) 
 

 Mode of Disposal     Sent to existing 10 MLD STP through existing 
drain system from outer harbor channel 
berth. 
 
A 10 MLD STP is under operation for 
collecting and treating the city sewage before 
entering into the harbor water thereby 
maintaining the harbor water quality. This 
additional incremental generation of 
wastewater (2.59KLD) shall be 
accommodated in the existing 10 MLD STP 
through septic tankers. The treated 
wastewater is used for effective dust 
suppression hence conserving the fresh water 
resources. 
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(EIA Report – section 2.7.2, page no: 2-18) 
 

6 Details of the EC Clearance for 
existing project 
 
 
Details of CRZ clearance for 
existing project 

 

 Proposed project is new Cruise–cum-Coastal 
cargo Terminal at Outer Harbour of 
Visakhapatnam Port Trust. TOR was issued 
by SEIAA, A.P. vide dated: 11.10.2019. 
 
Existing CRZ/EC clearance of VPT issued by 
MoEF&CC: 

1. Improving the capacity utilization of OR-
I & OR –II berths (F.No. 10-62/2016-IA-
III Dt: 07.03.2019) 

2. Development of Multipurpose Terminal 
by replacement of existing EQ-2 to EQ-5 
berths to cater to 14.00 M draft vessels in 
Inner Harbor of Visakhapatnam Port 
Trust on DBFOT basis (F.No. 11-
19/2015-IA-III Dt: 07.03.2019)  

 

 Technical evaluation of the 
project / capacity: 
 

  There is potential to develop cruise 
terminal at Visakhapatnam outer harbor.  

 The existing Channel Berth of 130m length 
in the outer harbor is developed in the 
1980s as a shallow draft berth with a 
permissible draft of 8m.  

 As the existing channel berth is more than 
30years old, it is decided to reorient the 
berth for the proposed development. 

 
The Sagarmala program of the Government 
of India aims to change the way 
logistics evacuation is operated / happens in 
India and save logistics costs nationwide for 
cargo handled and evacuated through 
seaports. It is viewed that the project could 
form around 2 percent of the country’s GDP 
from coastal states and districts and create 
societal impact in the form of 10 million jobs, 
coastal community skill building, etc. 

The coastal opportunity identified is 
contingent on a number of enablers like last 
mile connectivity, availability of handling 
infrastructure at the ports, rationalization of 
port charges, availability of aggregators for 
different commodities wherever individual 
parcel sizes are small. 

7 Resource Utilization:  
 

  

a Land utilised by Project  Proposed to construct 180m berth, back up 
area of 12660 Sq.m 
 
S.No. Particular Area 

(Sq.m) 

1. Site area 12660 

2. Total built up area 3350 

3. External development 10100 
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Total berth area (330m*37.6m): 12408 Sq.m 
A terminal building of 2000 sq.m with all 
amenities. 
 
(EIA Report –Section: 2.3.1 Pg no. 2-9) 
 

b Mangroves, beach utilised  
 

 There are no mangroves within the proposed 
project site. The proposed project site is port 
land and hence no beach front is utilized. 
 

c Flora and fauna area affected:   
 

 Impacts on terrestrial flora:  
The impact of construction activity for any 
project is generally limited in the vicinity of 
the construction site. There is no forest or 
vegetative cover in the vicinity of the project 
site. Hence, no significant impacts are 
envisaged on terrestrial flora as a result of 
the construction and operation of the 
proposed project. 
 
(EIA Report – Section 4.7, Pg no. 4-21) 
 

8 On shore coastal area EIA 
(Environment Impact 
Assessment) 
 

 The details are provided in EIA report – 
Prepared by M/s S V Enviro Labs & 
Consultants, Visakhapatnam (NABET 
accreditation consultant) 
 

  
Impact and Mitigation Measures 

 
As per the EIA conducted by the M/s S V Enviro Labs & Consultants, 
Visakhapatnam at EIA report (Chapter 4), the following is reported:  
 
Identification of Impacts:              (EIA Report – Section 4.2, Pg no. 4-2) 
 
Construction phase: During the construction phase, the following activities are 
considered to be important towards development of impacts: 

 Site preparation and excavation 

 Capital dredging 

 Disposal of dredged material 

 Transportation of construction materials, equipments & machineries 

 Erection of concrete pile structure 

 Construction of Roads and pathways 
 
Operation phase: During the operation phase, the following activities are 
considered to be important towards development of impacts: 

 Handling of the passenger cruise 

 Leakage and spillage 

 Utilities & services 

 Landscaping and Greenbelt development 
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Activities – Impacts / Risks Matrix Interaction Environmental Sensitivities 
 

 Environmental Sensitivities 

Impacts/Risk Physical Biological Socio-economic 
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Construction 
Phase 

 

Site 
Preparation 
and 
Excavation 

√ √  √      √   √ 

Capital 
Dredging 

√ √  √   √       

Disposal of 
dredged 
material 

√ √   √         

Equipment 
Transportation 

  √ √    √ √     

Campsite  √ √     √      

Erection of 
concrete pile 
structure 

√ √ √       √    

Construction 
of Roads 

  √ √   √  √     

 
Operation 
Phase 

 

Handling of 
the passenger 
cruise 

√ √            

Noise & 
Vibrations 

    √  √   √    

Waste 
generation 

√ √     √       

Operation DG 
sets 

  √       √    

Vehicular 
movement 

  √ √    √ √     

√ - Shows Impact 
 

(EIA Report – Section 4.2, Table 4.1, Pg no. 4-3) 
 

I. LAND ENVIRONMENT:                    (EIA Report – Section 4.3, Pg no. 4-4) 

The proposed Cruise-cum-Cargo terminal will be developed by re-orienting 
the existing Channel berth located in the outer harbour. The Terminal Building 
is a main building where passengers embark and disembark from cruise vessel. 
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The backup area of 12,660 Sq.m will be utilized for development of the terminal 
building. The anticipated impacts during construction and operation phase and 
its mitigation  measures are as under: 

(a) Construction Phase 

The impact during construction phase will be localized and short term with 
permanent changes in profile of the project site as compared to the current 
conditions. Impact will be primarily related to Land clearance, excavation for 
foundations, land filling and less intensive impact is expected during 
construction phase. The project also involves dismantling of part of existing 
channel berth of area 450 Sq.m. Except for change in land use all other 
Environment impacts will be temporary in nature. 

There may be some impacts on land environment due to handling, 
loading/unloading and storage of construction materials. Construction 
materials shall be properly stacked/piled and stored away from CRZ area at a 
temporary storage shed. This shall prevent runoff of the construction material 
into the water body. Soil contamination may take place due to movement of 
vehicles or solid wastes generated from the labour camp set up during pre-
construction stage. The solid wastes generated from the domestic activities of 
construction workforce which will be disposed properly through municipal 
solid waste disposal site to avoid any adverse impacts on land. Proper 
sanitation facilities and drinking water shall be provided for construction 
workers. Sewage generated will be disposed into septic tank-soak pit system. 
The construction wastes shall be utilized for PCC works, road construction and 
other filling requirement etc. 

A minimum dredging is required in order to provide a suitable depth of water 
both in the navigation channel an basin of the berth area. The proposed dredge 
depth is (-) 9.50m CD and as per bathymetry the existing dredge depth in the 
proposed location is found to be (-) 9.0m to (-) 10.0m CD. The estimated 
dredging quantity is works to be 12000 m3.  

During dredging, oxygen- demanding compounds, nutrients and sediments 
from the sea bed enter into water column. Since concentrations of oxygen-
demanding compounds are normally much higher in pore water than in water 
column it will deplete the oxygen concentration. Nutrients may stimulate 
primary production when light and temperatures are sufficient and may cause 
eutrophication. DO levels in bottom sediments, which are usually low, would 
increase during dredging period. Changes in DO levels and noise are likely to 
result in localised and short-term impacts on marine ecology. It is assumed that 
the capital dredging operation can be completed in within 1 month. The 
dredged materials shall be disposed in the outer harbor of Visakhapatnam 
which is 10 nautical miles from southern breakwater. 

Mitigation measures 

 All the construction/site preparation activity will be restricted within 
the designated site 

 Minimum land clearance to minimize soil erosion; 

 Construction wastes and municipal solid waste temporarily stored at 
the sites will be transported to the designated disposal site/facility at 
regular intervals; 

 Reuse of excess excavated material for road development, green belt 
development and landscaping; 

 Reuse of construction wastes such as sand, brick, gravel, cement for 
developing 
internal road and project structures; 
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 After completion of construction activities, adequate clean-up of the 
project area including the inter-tidal areas will be undertaken and all 
discharged/ discarded materials will be removed from the site. 
 

(b) Operation Phase 

The proposed project is in the intertidal zone and belongs to State government. 
Operational activities would comprise construction of buildings, laying road, 
electricity and water line and other such structures that are normally associated 
with port development project. Therefore, no change is anticipated on the land 
use due to such activities. Increase ship movement could increase the 
probability of oil spills in water and may contaminate sediment. Disposal of 
solid waste and dredged material on unidentified site may affect the soil 
quality of that area. The project will be provided with mobile harbor cranes on 
the terminal for unloading/loading of cargoes and handling of passenger 
cruise. Such activities within the project area will be regulated to be 
environmentally compatible. The contribution of such activities to the economy 
will be significant. It is proposed to construct a 1000mm dia pile at 1050mm 
C/C spacing along the shore line to resist the soil from sliding and therby 
providing sufficient rock bund in 1 in 1.7 slope. 

Standard construction procedures will be followed to ensure that the impact 
on surface drainage pattern and soil erosion is kept minimal. This will 
necessarily include avoiding blockage of natural surface drainage and 
developing appropriate drainage system in areas where it is unavoidable 
Other sources of land pollution shall be the solid/hazardous waste generated 
from the proposed activity. Collection and disposal of garbage will be given 
due attention. The garbage is likely to contain paper, polythene, metal scarp, 
glass or plastic materials. The oil and grease spillage during use of heavy 
machineries may affect the soil and sediment quality in surrounding area. 

 
Mitigation measures 

 The solid and other hazardous wastes from the project will be 

properly collected, stored and disposed as per the Solid Waste 

Management Rules, 2016 and Hazardous and other wastes 

(Management and Transboundary Movement) Rules, 2016. 

 Temporary drainage channels should be provided to minimize soil 

erosion of solid / hazardous waste shall be maintained. 

 A record with respect to quantity, quality and treatment / 

management of solid / hazardous waste shall be maintained. 

 
II. AIR ENVIRONMENT:                       (EIA Report – Section 4.4, Pg no. 4-7) 

Ships are possible sources of airborne emissions such as gases, smoke, soot and 
fume. SO2 and NO2 are typical pollutants generated by ships while both 
maneuvering and berthing and may affect air pollution in the hinterland. Air 
quality consists of two main elements: (a) soot and dust, measured by 
particulate matter (PM10), which originate from dry bulk cargo handling and 
storage, construction work on land, and road traffic; and (b) concentration of 
sulfur dioxide (SO2), nitrogen dioxide (NO2), carbon monoxide (CO), and 
hydrocarbons (HC) emitted from ships, vehicles and various equipment used 
for project activities. The major activities which generate dust and gaseous 
emissions during both the phases are listed below: 
During the months of November to March the terminal will be operated as 
Cruise Terminal and as the berth will be vacant for the rest of the year during 
the months of April to October the berth may be operated as Coastal Cargo 
based on the demand and requirement. 
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(a) Construction Phase 

The potential sources of air emissions at project site will be as follows: 
 Operation of vehicles and construction machinery 
 Construction material transport, storage and handling 
 

In the pre-construction phase the activities like site clearance, site leveling, 
movement of workers and materials, construction work (i.e., labour 
colonies, offices, material storage and maintenance yards etc.) and 
construction of haul roads for movement of vehicles will generate dust. The 
major pollutant in the construction phase is Suspended Particulate Matter 
(SPM). The SPM is intended to be controlled through containment and 
suppression measures. Vehicular movement generates pollutants such as 
NOx, CO and HC. During construction phase, aggregates and borrow 
material will be required for road construction/strengthening and site 
preparatory activities. Fugitive emission is therefore anticipated from 
transportation, storage and handling of construction materials. These 
activities could generate dust particles which will be mobilized by wind and 
could impact the ambient air conditions. However, these activities will be 
only temporary, the impact to ambient air quality would be within the close 
proximity of project site. A marginal increase in the levels of oxides of 
nitrogen, carbon monoxide and hydrocarbons is envisaged due to the 
movement of vehicles for transportation of construction material and diesel 
generators required during construction phase. Hence looking to the overall 
facts described above, it can be concluded that the impacts on air due to the 
construction activities will be minimum or negligible. 
 
Mitigation measures 

 All vehicles used for transportation of materials will not be loaded 
over and will be covered with tarpaulin sheets. 

 Areas generating dust during dry weather will be sprayed with 
water. 

 Conserving the existing vegetation screens to act as a barrier to dust. 

 Facilitating  the workers with the required personal protective 
equipment’s. 

 Efficient  usage and maintenance of equipment’s/ machineries to 
lower air emissions, noise pollution and consumption of energy 
resource. 

 Periodic monitoring and maintenance of transport vehicles to check 
on the  quality of emission to be within permissible limits and 
consumption of fuel. 

 Only PUC Certified Vehicles shall be allowed to ply within the 
project site. 
 

(b) Operation Phase 

The air pollution impact due to ships movement and berthing at the 
proposed cruise-cum-cargo terminal at Visakhapatnam Port on air 
environment is studied. The terminal is designed to operate ships with 
capacity of 100000 GT (80000 DT). Other sources of air pollution from the 
proposed project are DG sets and Vehicular movement.  

Operation of Diesel Generator (DG) sets 

The power requirement for the proposed project will be provided through 
Andhra Pradesh Eastern Distribution Private Limited (APEPDCL) through 
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132 kV sub-station and back up will be maintained by diesel generator (DG) 
sets during power failure. The operation of DG sets will therefore result in 
the generation of air pollutants viz. PM, NOx, and SO2 thereby affecting the 
ambient air quality. The dispersion of these air pollutants may affect the 
receptors viz. village settlements located in near vicinity of the project site 
only under exceptional combination of meteorological conditions.  

However, the DG sets will be provided with stacks of adequate height of 15 
m so as to disperse the emanating flue gases without affecting the ground 
level concentrations, no significant impact to this regard is envisaged. 
Additionally the proponent also plans to adopt and implement necessary 
mitigation measures as discussed in the subsequent section to effectively 
address potential air quality impacts from DG set operation. 

Fugitive Emissions 
Fugitive emissions in the form of material dust  is expected during 
operations (loading/ unloading). PM, NOx, and SO2 will be the main 
pollutants of primary concern released from traffic movement. Workers 
working near fugitive emission sources are only susceptible which would 
be mitigated through use of PPEs in those areas. 

During operation phase steel, cement, fertilizers and food grains can be 
major commodities to/from Visakhapatnam in case coastal cargo shipping 
at the terminal. Intermittent impacts like exhaust from ships, vehicular 
movements and DG sets are expected. However, these impacts will be 
minor and reversible after effective dispersion of pollutants. 

Mitigation measures 

 DG set with appropriate stack height will be provided; 

 Periodic sprinkling of water on roads shall be done to prevent dust 
carry off during vehicle movements; 

 All the vehicles should be PUC certified; 

 Ambient air quality monitoring will be carried out regularly at 
selected locations in order to check and compare the predicted 
concentrations with the measured concentrations. 

 
III. NOISE ENVIRONMENT:                  (EIA Report – Section 4.5, Pg no. 4-15) 

Port and Harbour projects can involve short-term impacts during 
construction and long-term impacts during operation due to increased noise 
levels. The impacts however range from hearing damage to interference on 
human activities such as sleep, communication and concentration. 
Construction activities may create a problem of noise and vibration 
generated by construction equipment, truck traffic, work vessels and other 
similar sources. 

(a) Construction Phase 

Potential impact on noise quality is anticipated from operation of 
construction machineries/equipments, operation of mixer machines, cranes, 
dumpers, pile divers and vehicular movement during site preparatory 
activities.  
 
Operation of heavy machinery/equipments and vehicular movement 
during site preparatory activities and road strengthening may result in the 
generation of increased noise levels. However, these noise sources are 
temporary in nature and operated mostly during day time and for short 
duration. The noise related disturbance is likely to be experienced by 
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communities residing in proximity of the construction site and along 
material transportation routes. Considering the construction phase 
activities to be of temporary nature, limited daily movement of project 
vehicles and adequate mitigation measures viz. equipment maintenance 
etc. to be implemented by the project proponent, impact is not considered 
as significant. 
 
There will be maximum increase in noise levels when all the machines / 
equipments will operate at a common point of time. Further to minimize the 
above potential impacts, major construction activities would be scheduled 
during normal daylight working hours and would be implemented 
consistent with the applicable standards. D.G. set with acoustic enclosures 
shall be used and operated in case of power failure only. Vibration control 
damped tools shall be used and the number of hours that a worker uses 
them must be limited. 
 
Mitigation measures 

 Providing Personnel Protective Equipments (PPEs) like ear 
plugs/muffs to workers at site. 

 Undertaking preventative maintenance of vehicles to reduce noise 
level. 

 Proper planning and organizing of construction activities which will 
help in avoiding loud verbal exchanges between the intervening 
parties. 

 Transportation activities will be carried out only during the day and 
only in case of any requirement, the transportation activities will be 
permitted in night time. 
 

(b) Operation Phase 

During the months of November to March the terminal will be operated as 
Cruise Terminal and during the months of April to October the Berth may 
be operated as Coastal Cargo. During the operation phase, noise will be 
generated due to the operation of generators, pumps, engines of boats and 
ships, cranes for handling of goods and cargo. Noise anticipated from the 
proposed project shall be confined only within the port boundary and more 
precisely within the source area. Though there will be some adverse impact 
on ambient noise level, in general, noise levels get attenuated due to 
various factors like distance and presence of interfering structures. There 
will be an increase in noise levels in residential areas situated close to the 
road due to movement of trucks. However, the impact of truck movements 
on noise levels in residential areas situated at 100 m and beyond will be 
insignificant and will be below the stipulated standard of CPCB. For 
abatement of noise arising from equipments/machineries, acoustic 
enclosures, silencers or mufflers, anti-vibrating pads shall be provided, 
wherever possible. All ships shall comply MARPOL regulations. 

 
Impacts of noise on Occupational and Community Health 
Equivalent sound pressure level (Leq) averaged over 8 hours is used to 
describe noise exposure in work place environment. The damage risk 
criteria for hearing as enforced by CPCB and OSHA (Occupational Safety 
and Health Administration) stipulate that the noise levels upto 90 dBA are 
acceptable for 8 hour exposure per day. The operational phase of the berths 
will have noise generation due to the handling of passenger cruise and 
loading / unloading of cargo. 
 
Mitigation measures 

 Adequate greenbelt developed in and around the project area 
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shall greatly serve as an efficient barrier for prevention of noise 
propagation outside the project premises. 

 
 
 

IV. WATER ENVIRONMENT:                       (EIA Report – Section 4.6, Pg no. 4-
17) 

The impacts on water environment, typical to a Port and Harbor project, can 
be divided into two broad areas of sediment transport and water quality. 
Both are influenced by the oceanographic parameters like waves, tides, 
currents and bathymetry. While the sediment transport issues are related to 
the physical alterations of the coastline such as a presence of breakwater, 
seawall or reclamation, the water quality issues are related to the pollutants 
generated from dredging activities, oil spills, wastewater discharges and 
runoff from land areas. 

(a) Construction phase 

It is anticipated that during construction phase, if waste water generated 
will be disposed into the sea then it will affect sea water as well as aquatic 
environment of sea. Pile driving, deposition of rubble, dredging, sand 
compaction and other construction work in water cause resuspension of 
sediments and turbid water. Resuspension of sediments in water leads to an 
increase in the level of suspended solids (SS) and the concentration of 
organic matter, possibly to toxic or harmful levels. It also reduces sunlight 
penetration. But since the construction is mainly towards landward side, so 
the impact on the sea water is insignificant. 

During the construction phase, 5 KLD water shall be required for domestic 
and 50 KLD for construction purposes. The water requirement for 
construction phase will be met by the Greater Visakhapatnam Municipal 
Corporation (GVMC). Approximately 4.5 KLD of sewage shall be generated 
which shall be treated in septic tank/ soak pit system to avoid 
contamination of water environment by sewage runoff. 

Impacts due to dredging: 
The process of dredging for construction as well as maintenance operations 
has significance. During the dredging process effects may arise due to the 
excavation of sediments at the bed, loss material during transport to the 
surface, overflow from the dredger while loading and loss of material 
during transport. The dredging activity may cause increase in turbidity 
level of the seawater at the dredging site, entrainment and removal of 
marine living organisms, organic matter enrichment, fish injury associated 
with exposure to suspended sediments and decreased dissolved oxygen and 
fish behavioural effects due to the effects of noise. However, due to small-
scale operations, the dredging will be insignificant. 

The other impact of dredging on water quality is chemical in nature. 
Sediments take up various cations from water through the process of 
sorption. The cations and anions in sediments are weakly bonded and are 
generally released back to the water when there are slight changes in the 
physico-chemical characteristics of the aquatic environment. In the marine 
environment, due to prolonged residence time between water and 
sediments, cations and anions sorbed by the sediments are in equilibrium 
with the elemental concentration in water. When the sediments are 
removed, the concentration gradient between the liquid and the solid phase 
changes and there could be elemental transfer between the two phases. The 
change in the drainage system due to dredging at the channel entrance with 
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respect to tide, current and circulation will be temporary in nature and 
subsequent better flushing of the channel will offset any negative impact.  

The dredge disposal investigation study showed that general direction of 
movement of sediment is predominantly towards South-west direction of 
injection point. It was concluded that the general direction of movement 
tracer is away from the shipping channel and may not find its way to the 
shipping channel. The dredge spoil area has been identified by CWPRS, 
Pune and the dumping area is 1.45 km from the approach channel to the 
port over an area of 2.6 km2. Thus, no impact on the marine water quality 
due to the disposal of dredged material is envisaged. 
 
Hence looking to the overall details, it can be stated that the impact on 
water resources would mainly be because of the contamination and 
turbidity caused by the construction and dredging which will be mitigated 
to a greater extent by the high tidal actions. Moreover it is to be noted that 
all the impacts identified are temporary and restricted to construction 
phase which can be minimized by following a well-planned and structured 
process facilitated with all necessary and well developed equipments. 

 
Mitigation measures: 

 Adequate caution while undertaking digging activities to avoid 
degradation of water aquifer and water quality.  

 Run-off of fuel / engine oil and lubricants from construction sites 
will be controlled. 

 Contamination of water by dumping/fall/spill of construction 
materials and debris, fuel and wastes like garbage, municipal solid 
wastes, littering, shall be allowed for through awareness and training 
programs. 

 Dredging and construction activities are to be scheduled and 
executed to minimize disturbance of existing livelihood practices of 
fishermen. 
 

(b) Operation Phase 

Possible discharges from ships that could be sources of water pollution are 
bilge water, ballast water, oily wastes, sewage, garbage and other residues 
in a ship. Spills of oils, lubricants, fuels and other oily liquids may be other 
sources of water pollution. Leakage of oils, oily wastes and mixtures may 
directly cause damage to fishery resources, aquatic biota and coastal habitat. 
Accidental spills of toxic, harmful materials, oils or oily compounds, and 
other raw materials are also possible sources of contamination of water. 
Cargo handling and storage may cause runoff, spills or leakage of 
ingredients, which possibly include toxic or harmful materials, organic 
matter, or oily compounds. Water pollution and bottom contamination 
resulting from these effluents lead to deterioration of aquatic biota and 
fishery resources. 

During the operation phase, water would be required for the domestic 
usage, fire fighting and other uses. The total water requirement during 
operation phase is 13.88 KLD. The fresh water requirement will be met from 
GVMC/ own sources of VPT from Malkapuram and SG Puram. The major 
impacts shall occur due to the water consumption, sewage discharge 
without proper treatment. Oily wastes / used engine oil from the vessels, 
left over residues and junk items from vessels, toilet wastes, junk metal 
parts, plastic items / containers, garbage and leaching of anti-fouling paints 
used during repair and maintenance of vessels, solid waste decay and 
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vehicular transport can contribute to pollution.  

The proposed project does not have the potential of impacting the ground 
water or surface water quality and quantity in a significant manner in the 
long term. There will not be any toxic material release in sub soil region, 
hence no adverse impacts on ground water are envisaged. 

Mitigation measures 

 Sewage generated at the terminal building shall be routed to septic 
tank followed by soak pit. 

 Oil spills from ships shall be contained and removed/dispersed with 
appropriate facilities. 

 Surface water, ground water, marine water and discharge effluent 
quality shall be analysed regularly. 

 
V. SOCIO-ECONOMIC ENVIRONMENT:    (EIA Report – Section 4.9, Pg no. 4-

25) 

The project activity expected to cause impacts of both beneficial and adverse 
effects on the socio economic status in the study area. It is necessary to 
identify the extent of these impacts for further planning of control measures 
leading to mitigation of the adverse impacts. The nearest fishing activity is 
2.7 km away from the port site and fairly sperated by breakwaters. Terminal 
Facility construction will not disrupt fishing in the vicinity in which they are 
being carried out but these operations are for a short duration and only 
affect a small part of the long coast available to fishermen at any one time. 

(a) Construction Phase 

The construction phase will generate around 100 employment opportunities 
under skilled as well as unskilled categories. Although the workforce 
requirement will be temporary in nature, it will be met from the local 
populace as far as possible hence there will be positive impact in terms of 
local resource utilization. With adequate infrastructure support in the form 
of water, sanitation and civic amenities for the construction workers who 
will mostly be from the nearby villages, there will be no long term negative 
impact on the competing uses of water, power, transportation, education 
and community health during the construction phase.  

On the positive side, improvement of infrastructure facilities will upgrade 
the living standards and livelihoods of the fishing communities and will 
help in maintenance of the quality of harvest for fetching higher returns in 
the market. This will not only ensure improvement of the livelihoods of the 
fishing community but also create employment opportunities for both 
skilled and un-skilled workforce. 

(b) Operation Phase 

During operation phase, large no. of employment opportunities will be 
availed in different fields. Employment opportunities will improve quality 
of life of the villagers as well as it will improve economical condition of the 
study area. The proposed project will generate wider economic growth of 
the country, risings disposable incomes, formal employment with leave 
entitlements etc., along with increased marketing efforts through television 
commercials, tour operators and agents of various states highlighting the 
best tourism experiences on offer will propel growth forward. 

 

CONCLUSION:                 (EIA Report – Section 4.12, Pg no. 4-31) 
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In view of the above facts, it may be concluded that proposed cruise-cum-
coastal cargo shall not impart any adverse impact on physical features, 
water, noise and air environment. The proposed project shall generate 
employment during construction and indirect service sector enhancement 
in the region and would help in the socio-economic upliftment of the 
state as well as the local area. 

 

9 Off shore sea area Marine EIA 
(Marine Environment Impact 
Assessment) 
 

 As per the EIA conducted by the M/s S V 
Enviro Labs & Consultants, Visakhapatnam 
at EIA report (Chapter 4), the following is 
reported:  
 

  
Impact and Mitigation Measures 

 
BIOLOGICAL ENVIRONMENT:           (EIA Report – Section 4.7, Pg no. 4-21) 

 
(a) Construction Phase 

 
Impacts on terrestrial flora: The impact of construction activity for any 
project is generally limited in the vicinity of the construction site. There is 
no forest or vegetative cover in the vicinity of the project site. Hence, no 
significant impacts are envisaged on terrestrial flora as a result of the 
construction and operation of the proposed project. 
 
Impacts on marine environment: Marine and coastal ecology includes 
aquatic fauna and flora comprising of a large number of species of 
phytoplankton, zooplankton, benthic organisms, seaweed, fish and other 
aquatic biota. These may get affected due to location of the port including 
construction and operational activities.  
 
The physical environment of the coast largely determines the environmental 
conditions that are important for development and functioning of habitats. 
Coastal ecosystems have high levels of primary productivity due to 
favourable conditions of light and nutrient availability because of the 
upwelling processes, and riverine inputs and run-off. Therefore, the location 
of the proposed cruise-cum-coastal cargo terminal at the outer harbour, 
considering the suitability of the area in providing connectivity with the 
Port and its operations, may alter water quality, coastal hydrology and 
bottom contamination in turn affecting the aquatic food chain i.e. primary 
producers and consumers due to port activities.  
 
Construction of proposed cruise-cum-coastal cargo terminal at the outer 
harbor will require capital dredging, pile driving, sand compaction and 
other construction work which may cause re-suspension of sediments and 
turbidity of water. A minimum dredging is required in order to provide a 
suitable depth of water both in the navigation channel and basin of the 
berth area. The proposed dredge depth is (-) 9.50m CD and as per 
bathymetry the existing dredge depth in the proposed location is found to 
be (-) 9.0m to (-) 10.0m CD. The estimated dredging quantity is works to be 
12000 m3. The entire quantum of dredged material will be disposed in the 
outer harbor of Visakhapatnam which is ~4km offshore.  
 
Moreover, work vessels are a possible cause of oil spills, garbage discharge, 
and leakage of other substances into water. Since, biodiversity of 
phytoplankton depends on the light penetration; the construction phase 
may cause water pollution by increase in the level of suspended solids and 
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concentration of organic matter leading to reduced sunlight penetration and 
thereby, affecting the primary productivity of the area. However, the impact 
will be localised and temporary i.e. until the construction phase. 
 
Mitigation measures 

 Aquatic environment shall be protected during construction phase 
through waste management and use of minimum disturbance 
techniques. 

 Dredging methodology causing least loss of sediments into the water 
shall be adopted. 

 Dredging shall be avoided during fish breeding season. 

 Sewage shall be connected to septic tanks - soak pit system. 

(b) Operation phase 
 
The project operation includes vessel traffic, ship discharges and 
emissions, cargo handling and storage, handling passenger cruise. The 
post-dredging recovery of benthic communities is largely dependent 
upon the nature of the new sediment at the dredged site, type of re-
colonising animals, and the extent of the disturbance. Since, maintenance 
dredging is carried out annually to ensure that channels, berths or 
construction works are maintained at their designed dimensions. The 
recovery of benthic organisms in the disturbed habitat following capital 
dredging is not likely to be significant due to maintenance dredging. The 
proposed project would not dispose sewage or solid waste in the existing 
environment. In addition to the wastes, noise generation from project 
operation would also be minor. Hence there will not be any major 
adverse impact on ecology during operation phase. Further, the 
proposed site is not covered with more vegetation but on completion of 
the project, greenbelt area will be developed which will result in 
beneficial impacts on ecological layout of the project area. 

 
Mitigation measures 

 Spent engine oil and lubricants from the vessels / landing / berthing 
areas shall be collected and stored in leak proof containers placed 
inside a roofed shed. 

 No untreated discharge of wastes shall be made into the aquatic 
environment 

 Programmes on awareness for conservation of marine biodiversity 
shall be organized in association with experts. 

 

10 Impacts of the marine outfall  There is no marine outfall. 
 
Waste water will be sent to the existing 
10MLD STP of VPT through septic tankers 
from the proposed project. 

 xvii. On the land  

 xviii. On the 
CRZ/Seabed area 

 

 xix. On the marine ecosystem 
at the diffuser 

 

 xx. Ecological sensitive 
areas 
 

 

11 Map showing alignment of the 
Project 
 

 M/s. Institute of Remote sensing (IRS), 
Chennai an authorized agency of the 
MoEF&CC, carried-out the demarcation of 
CRZ areas.  
 
The site for the proposed Cruise Terminal 
and the domestic cargo falls completely in 
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the Coastal Regulation Zone (in CRZ II and 
CRZ IVB), as per the approved CZMP vide 
CRZ Notification 2011. 
 
The CRZ details of the project site of 
proposed Cruise Terminal and Domestic 
Cargo is given below: 
 

S. No CRZ- Classification 
 

Area (sq.m) 

1 CRZ-II 981.525 

2 CRZ-IVB 1675.936 

 Total 2657.461 

 
((Annexure – IV, Institute of Remote Sensing, 
Chennai Report) 
 

12 Clause of CRZ notification 
under which the project is a 
permissible/ regulated activity 
 
 

: Construction of Port and its affiliated facilities 
is a permitted activity as per paragraph 3(i)(a) 
of CRZ Notification, 2011 and is a regulated 
activity as per paragraph 4(i)(a) & 4(i)(f) of 
CRZ Notification, 2011. 
 

13 Item No. under the schedule of 
the EIA Notification, 2006 
 

 7 (e) - Ports, Harbors –Category “B” 
Cargo handling capacity: 1.00MMTPA as it 
comes under 7(e) Ports, Harbors of having <5 
million TPA of cargo handling capacity of 
EIA notification, 2006 
 

 TOR was issued by the SEIAA, A.P. vide 
dated: vide dated: 11.10.2019 with Public 
hearing. 
 

The proponent has informed that during the 
APSEAC meeting held on 25.09.2020, the 
Committee recommended for exemption of 
the Public hearing as per OM no: J-
11013/41/2006-IA –II (I) (Part), dated: 
29.08.2017. 
 

14 CRZ processing charges 
 

: Rs. 1,35,000/-  
(vide DD no: 313013, dated: 01.12.2020) 
 

15 Remarks :  

(i) M/s. Visakhapatnam Port comprises of Inner harbour (a natural harbour 
within Mehadri Gedda River), Outer Harbour (an artificial harbour at the 
mouth of the Mehadri Gedda River) and Fishing Harbour (an artificial 
harbour catering exclusively to fishing vessels). Outer Harbour with a 
water spread of 200 hectares (ha) has 6 berths is capable of handling ships 
up to 200,000 DWT and draft up to 18.1 meters. Inner Harbour, with a 
water spread of 100 ha has 18 berths capable of accommodating fully laden 
Panamax vessels with draft up to 14.5 meters, with tide advantage. 
 

(ii) M/s. Visakhapatnam Port Trust has submitted the proposal on 04.12.2020 
for the Development of Cruise–cum-Coastal cargo Terminal at Outer 
Harbour of Visakhapatnam Port Trust, Visakhapatnam, Andhra Pradesh. 
The Ministry of Shipping, GoI has taken up the Sargarmala programme 
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towards port-led development by taking advantage of the long coastline of 
more than 7500 km.  
 

(iii) The developmental activities proposed in the present proposal are 
Terminal Building & Gate Complex (Parking area & Emergency Exit plan), 
Dredging, Reorientation of Existing Channel Berth, Mooring Dolphin, RCC 
Walkway, Shore bollards & Shore protection. The Size of the Project are as 
follows: 

 

 Cruise-cum-Cargo Terminal: The proposed length of the Cruise 
terminal is 180m in length and 15m wide with two mooring 
dolphins on east side and two shore bollards on west side to make 
a overall length of 330m duly matching the esisting channel berth 
with an offset of 50m towards the landside parallel to the existing 
dredge limit line. 

 

 Terminal building & Gate complex: The back-up area of 15000 
Sq.m will be utilized for development of a terminal building. A 
gate complex of built up area 3350 sq.m shall be developed in the 
back up area. 

 

(iv) M/s. Institute of Remote sensing (IRS), Chennai an authorized agency of 
the MoEF&CC, carried-out the demarcation of CRZ areas. The site for the 
proposed Cruise Terminal and the domestic cargo falls completely in the 
Coastal Regulation Zone (in CRZ II and CRZ IVB), as per the approved 
CZMP vide CRZ Notification 2011. The CRZ details of the project site of 
proposed Cruise Terminal and Domestic Cargo is given below: 

 

S. No CRZ- Classification 
 

Area (sq.m) 

1 CRZ-II 981.525 

2 CRZ-IVB 1675.936 

 Total 2657.461 
 

(v) Construction of Port and its affiliated facilities is a permitted activity as 
per paragraph 3(i)(a) of CRZ Notification, 2011 and is a regulated activity 
as per paragraph 4(i)(a) & 4(i)(f) of CRZ Notification, 2011. 
 

(vi) For the existing facilities, VPT has obtained CRZ/EC clearance from the 
MoEF&CC as following: 

 

 Improving the capacity utilization of OR-I & OR –II berths (F.No. 
10-62/2016-IA-III Dt: 07.03.2019) 
 

 Development of Multipurpose Terminal by replacement of existing 
EQ-2 to EQ-5 berths to cater to 14.00 M draft vessels in Inner Harbor 
of Visakhapatnam Port Trust on DBFOT basis (F.No. 11-19/2015-IA-
III Dt: 07.03.2019)  

 

(vii) The VPT has obtained EC & CRZ Clearance from MoEF&CC, GoI after 
Public consultation dated: 31.10.2017, for Improving the capacity 
utilization of OR-I & OR –II berths (F.No. 10-62/2016-IA-III Dt: 07.03.2019) 
for enhancement of Cargo Handling, Petroleum, Oils & Lubricants (POL 
Products) from 3.28 MTPA to 9.81 MTPA. 
 

Further, the VPT obtained TOR dated: 11.10.2019 from the SEIAA, A.P. for 
the Development of Cruise–cum-Coastal cargo Terminal with Cargo 
handling capacity of 1.0 MMTPA at Outer Harbour of Visakhapatnam 
Port Trust as a new proposal, instead of expansion of the existing facility. 
Now they have applied for CRZ permission for the same. 
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Agenda 
Item: 8 
 

M/s. Krishna Godavari LNG Terminal Pvt Ltd at Kakinada – Proposal for 
Amendment to CRZ Clearance for the Development of Gravity Based 
Structure (GBS), instead of Floating system for offshore LNG FSRU at 
Kakinada Deep Water Port, Kakinada, East Godavari Dist, Andhra Pradesh - 
Clearance under CRZ Notification 2011 - Reg. 
 

1 Name of the Industry &  
Location address with Sy. Nos. 
 

: M/s. Krishna Godavari LNG Terminal Pvt. Ltd  
Kakinada Deep Water Port,  
Kakinada, East Godavari Dist,  
Andhra Pradesh 
 

2 Description of the Project 
Proposal 
 

: Amendment to CRZ Clearance for Offshore LNG 
project with Gravity Based Structure (GBS), 
instead of Floating system for offshore LNG 
FSRU at Kakinada Deep Water Port. 
 
Existing EC & CRZ details:  
 Krishna Godavari LNG Terminal Private Limited 

(KGLNG) had proposed to develop offshore LNG 
FSRU in two phases with a handling capacity of 
about 3.60 MTPA in Phase 1 and Ultimate Capacity 
of 7.20 MTPA in Phase 2 within Kakinada Deep 
Port Limits (KDWP), Kakinada, East Godavari 
District, Andhra Pradesh. FSRU is combination of 
Floating Regasification Unit (FRU) and Floating 
Storage Unit (FSU).  

 MoEF&CC accorded Environmental and CRZ 
Clearance vide F.No. 11-42/2013-IA III dated July 
04, 2016 and APPCB accorded CFE vide Order 
No.286/APPCB/CFE/RO-KKD/HO/2016 dated 
June 08, 2016.  

Present proposal: 

 Presently, KGLNG is planning to implement the 
Offshore LNG project with Gravity-Based 
Structure (GBS), i.e. a concrete structure that will 
be resting on the Seabed and GBS will be hosting 
all the offshore facilities required for unloading of 
LNG and regasification system etc. There will not 
be any change in the handling capacity and 
location of the LNG facility as committed.  

 Modifications sought as Amendment in EC/CRZ 
Clearance: 

1. Gravity-Based Structure (GBS), i.e. a concrete 
structure that will be resting on the seabed and 
GBS will be hosting all offshore facilities (FSU, 
FSRU, unloading platforms, mooring system 
and walkways etc.) required for unloading of 
LNG and regasification system. GBS is 225 
meters along the base cantilever and 200 
meters along the upper walls of the structure. 
It is 84.5 meters across the base and 60 meters 
across the upper walls. It is 39.5 meters tall.  

2. LNGC vessel size upto 175000 m3 

3. The facility will have net storage capacity of 
210,000 m3 LNG, by means of two membrane 
type 105,000 m3 capacity storage tanks inside 
GBS  

4. Intermediate fluid for heat exchanger is glycol 
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water system 

 (Addendum- EIA Report - Page 1-5, Page 3-6 & Page 
5-8) 

3 Cost of the project  
 

: Rs. 1,270 Crores 
(CRZ Form 1, Pg No. 1 ) 
 

4 Longitude and Latitude 
 

 Project location:  
 The offshore LNG facility will be located at 

latitude 17°04'30"N and longitude 82°26'30" E at (-) 
20 m contour within Kakinada Port Limits, 
Andhra Pradesh. 

 

 Onshore receiving facility (ORF) or landfall point 
(LFP) is located in between the beach stretch from 
Coromandel Fertilizers Road to Asian 
Development Bank (ADB) Road near Vakalapudi, 
Kakinada.  

 

 LFP is located at latitude 1700’0”N and longitude 
82016’47” E.  

 

(CRZ Form 1, Pg No. 1) 
 

5 Source of water supply 
 
 
 

 Construction Phase: 
Water requirement (~5 KLD) will be met through 
existing supplier of KSPL. 
 
Operation Phase: 
Approximately 25000m3/hr of Sea water will be 
used for LNG re-gasification.  
 
Potable water: 25 m3/day;  
Source - Fresh water maker of membrane system 
will be on-board of GBS.  
 
At LFP, fresh water will be sourced from 
Kakinada port service provider. 
 

(CRZ Form 1, Page No.7 & Addendum – EIA Report, 
Pg. No. 13-132 ) 
 

 Quantity of water requirement  

 Waste Water Generation  
 
 
 
 

  One sewage treatment unit shall be provided 
on GBS.  

 The sewage generated at onshore receiving 
facility will collected and treated by USPL 
(Service provider of Kakinada Port).   

 The ships and barges shall comply with 
MARPOL convention.  

 No waste/wastewater shall be discharged 
directly on land hence; no significant impact 
on land is envisaged. 
 

(Addendum – EIA Report, Pg. No. 8-21) 
 

 Mode of Disposal     

6 Details of the EC Clearance for 
existing project & 
 
Details of CRZ clearance for 
existing project 

 MoEF&CC accorded the EC/CRZ Clearance vide 
F.No. 11-42/2013-IA III dated July 04, 2016 

 

 

7 Technical evaluation of the   The present proposal is Amendment to CRZ 
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project / capacity: 
 

Clearance for Offshore LNG project with Gravity 
Based Structure (GBS), instead of Floating system 

for offshore LNG FSRU at Kakinada Deep 
Water Port 
 

 The project development area falls in CRZ IB 
(Intertidal Zone), CRZ III (No Development 
Zone), CRZ IV (A) (sea) and CRZ IV (B) 
(River/Canal) and activities proposed within 
CRZ area are permissible as per CRZ 
notification, 2011. 

 

(CRZ Form 1, Page No.1) 

 

8 Resource Utilisation:  
 

  

a Land utilized by Project  There will be a permanent change in land use, 
land cover and topography due to the onshore 
development of 5 acres land at landfall point. 
(CRZ Form 1, Page No.1) 

 

b Mangroves, beach, utilized  
 

 Mangrove vegetation are seen at a distance of 
4979 m near hope island, as continuation of 
Coringa wild life sanctuary. 
 
(IRS Report, Chennai Report) 
 

c Flora and fauna area affected:   
 

  The onshore receiving facility/LFP is located on 
coastal sand with dense scrub and does not have 
any significant vegetation/large well grown trees 
or any endangered species of flora and fauna.  

 

 The onshore receiving facility/LFP will not 
involve manufacturing or processing facilities 
which are likely to impact the flora and fauna in 
the surrounding area.  

 

 The natural gas will be connected through 
underground pipeline to the national grid.  

 

 In order to improve aesthetic value of the LFP 
area, greenbelt development around the site will 
be developed. 

 

(Addendum – EIA Report, Pg. No. 8-61) 

 

8 On shore coastal area EIA 
(Environment Impact 
Assessment) 
 

 As per the Addendum-EIA report submitted by 
the M/s L&T Infra Engineering, the following is 
reported:  
 

 The proposed development on landside and 
marine side is within the existing port limit of 
Kakinada Deep Water Port. The land required 
for proposed onshore receiving facility/LFP 
is allotted by Kakinada Sea Port Limited 
(KSPL) as per the agreement. Careful site 
selection for the development of landside 
facility ensures that no habitations are 
present. The proposed site comprises of 
mostly dense scrub and coastal sand. Hence, 
there will be no direct PAPs (Project Affected 
People) / PAFs (Project Affected Families) 
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due to this project and no resettlement and 
rehabilitation (R&R) is envisaged. 

 No agricultural land or settlements are 
present within the land identified for 
development. The change in land use pattern 
will be restricted to the land proposed for 
Onshore Receiving Facility including Link to 
Hinterland gas pipe line and will be as per 
the requirement of development of project.  

 LFP Facility will have pig receiver, metering 
skid, pressure letdown station, security, 
buildings and fire protection system.  

 The development will be carried out in such a 
way to ensure the proper drainage by 
providing surface drainage systems including 
storm water network etc. Also proposed 
landside development will be carried out 
without any major cutting and filling. The 
planning will be in accordance with 
landscape planning concepts. 

(Addendum – EIA Report, Pg. No. 8-18) 

 

9 Off shore sea area Marine EIA 
(Marine Environment Impact 
Assessment) 
 

  The proposed GBS based LNG terminal’s 
overall operations falls into relatively low air 
polluting category, as the fuel requirement at 
the project site will be met from Boil Off 
Gases (BOG) from LNG storage at GBS.  The 
major part of the proposed project  i.e. 
Gravity-Based Structure (GBS), i.e. a concrete 
structure that will be resting on the seabed 
and GBS will be hosting all offshore facilities 
(FSU, FSRU, unloading platforms, mooring 
system and walkways etc.) required for 
unloading of LNG and re-gasification system.  

 GBS will be located in a water depth of 
approximately 20 m. The nearest coast from 
GBS is located at about 7 km away. 

 GBS will come with built-in modular waste 
management (bilge, domestic/sanitary waste, 
solid waste), air pollution control and noise 
mitigation system complying to international 
standards like MARPOL etc. The GBS will be 
self-sustained towards domestic/other water 
requirement through RO membrane system. 

 During normal operation, the process systems 
at offshore LNG terminal as well as at ORF do 
not generate any solid waste except garbage 
(municipal solid waste) and maintenance 
debris if any. 

 The installation of submarine pipeline in 
coastal water involves trenching to create 
pipeline trench. There will be no high-level 
dredging. Total quantity of trenching material 
is 5,54,000 Cu.m 
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 The transportation of Re-gasified LNG will be 
through subsea pipeline from GBS to LFP, the 
pipeline will be buried at 2.5 m below seabed. 
The pipeline crossing the shoreline will also 
be buried and no disturbance/change is 
envisaged on shoreline. 

(Addendum – EIA Report, Pg. No. 8-18; 8-21; 8-24; 
8-78) 
 

10 Impacts of the marine outfall   The re-gasification system of the GBS have 
maximum send out capacity of 1750 MMscfd. 
Seawater is used as the heating medium and 
there is an intermediate Propane/glycol circuit in 
between seawater and LNG to avoid freezing of 
seawater. The intake will be located near GBS. 
The seawater intake is 6250 m3/hour and 
seawater intake quantity will be 18750 m3/hour 
for ultimate capacity. The temperature of used 
seawater will be 70C below the ambient sea water 
temperature. The volume and salinity of sea 
water will remain same as that of the intake 
water. 

 

 The study on the advection-dispersion of the 
effluents is carried out to identify suitable 
location for locating the outfall. Advection 
dispersion simulations are carried for different 
hydrodynamic scenarios. Suitability of outfall 
locations at different water depth and distance 
from intake is studied.  

 

 The average difference in the weekly temperature 
is also estimated for spring and neap tide phases.  

 

 It is observed that there is no variation in the 
weekly average difference in temperature during 
spring and neap tide, except in the absence of 
wind or very low intensity wind when the 
dispersion is solely due to tide.  

 

 From the analysis of results, it is observed that 
the difference in temperature does not exceed 
0.450C anywhere in the domain for any of the 
outfall locations. It is also observed that the 
maximum weekly average of difference in 
temperature is less than 0.36°C for all the 
prospective outfall locations. The same is further 
reduced when simulated with wind as the 
dispersion rate is high. 

 

(Addendum – EIA Report, Pg. No. 8-42; 8-48; 8-49) 

 

 xxi. On the land  

 xxii. On the CRZ/Seabed area  

 xxiii. On the marine 
ecosystem at the diffuser 

 

 xxiv. Ecological sensitive areas  

11 Map showing alignment of the 
Project 
 

 M/s. Institute of Remote sensing (IRS), Chennai 
an authorized agency of the MoEF&CC, carried-
out the demarcation of CRZ areas. 
The pipe line falls in CRZ IB, CRZ III (NDZ), 
CRZ IV(A) and CRZ IV(B) and the project site 
partly falls in CRZ III (NDZ), as per CRZ 
notification, 2011. 
The pipe line covered in CRZ III (NDZ) is 
504.83m, CRZ IV(A) is 18258.35m, CRZ IV(B) is 
23.58m, CRZ IB is 268.12m and out of CRZ is 
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77.72m. The project site partly falls in CRZ III 
(NDZ) is 0.93 acre and out of CRZ is 4.33 acre. 
(IRS Report, Chennai Report) 

12 Clause of CRZ notification 
under which the project is a 
permissible/ regulated activity 
 
 

: The proposed activity & affiliated facilities is a 
permitted activity as per paragraph 3(ii)(a); 
3(ii)(b); 3(iv)(a); and is a regulated activity as per 
paragraph 4(i)(a); 4(ii)(d), 4(ii)(f) of CRZ 
Notification, 2011. 
 

13 Item No. under the schedule of 
the EIA Notification, 2006 
 

 7 (e) - Ports, Harbors  
≥ 5 million TPA of cargo handling capacity  

14 CRZ processing charges 
 

: Rs.2,25,000/-  
(DD No. 006776, dt: 11.06.2020) 
 

15 Remarks :  

1. M/s. Krishna Godavari LNG Terminal Pvt. Ltd has submitted a proposal for 
Amendment to CRZ Clearance for the Development of Gravity Based Structure (GBS), 
instead of Floating system for offshore LNG FSRU at Kakinada Deep Water Port, 
Kakinada, East Godavari Dist, Andhra Pradesh. The applicant sought clearance under 
the provisions of CRZ Notification, 2011.  

2. Earlier, M/s. Krishna Godavari LNG Terminal Private Limited (KGLNG) had proposed 
to develop offshore LNG FSRU in two phases with a handling capacity of about 3.60 
MTPA in Phase 1 and Ultimate Capacity of 7.20 MTPA in Phase 2 within Kakinada Deep 
Port Limits (KDWP), Kakinada, East Godavari District, Andhra Pradesh. FSRU is 
combination of Floating Regasification Unit (FRU) and Floating Storage Unit (FSU).  

3. MoEF&CC accorded Environmental and CRZ Clearance vide F.No. 11-42/2013-IA III 
dated July 04, 2016 and APPCB accorded CFE vide Order No.286/APPCB/CFE/RO-
KKD/HO/2016 dated June 08, 2016.  

4. Presently, KGLNG is planning to implement the Offshore LNG project with Gravity-
Based Structure (GBS), i.e. a concrete structure that will be resting on the Seabed and GBS 
will be hosting all the offshore facilities required for unloading of LNG and regasification 
system etc. There will not be any change in the handling capacity and location of the 
LNG facility as committed.  

5. The modifications sought as Amendment in EC/CRZ Clearance: 

(i) Gravity-Based Structure (GBS), i.e. a concrete structure that will be resting on the 
seabed and GBS will be hosting all offshore facilities (FSU, FSRU, unloading 
platforms, mooring system and walkways etc.) required for unloading of LNG and 
regasification system. GBS is 225 meters along the base cantilever and 200 meters 
along the upper walls of the structure. It is 84.5 meters across the base and 60 
meters across the upper walls. It is 39.5 meters tall.  

(ii) LNGC vessel size upto 175000 m3 

(iii) The facility will have net storage capacity of 210,000 m3 LNG, by means of two 
membrane type 105,000 m3 capacity storage tanks inside GBS.  

(iv) Intermediate fluid for heat exchanger is glycol water system 

6. M/s. Institute of Remote sensing (IRS), Chennai an authorized agency of the MoEF&CC, 
carried-out the demarcation of CRZ areas. The pipe line falls in CRZ IB, CRZ III (NDZ), 
CRZ IV(A) and CRZ IV(B) and the project site partly falls in CRZ III (NDZ), as per CRZ 
notification, 2011. The pipe line covered in CRZ III (NDZ) is 504.83m, CRZ IV(A) is 
18258.35m, CRZ IV(B) is 23.58m, CRZ IB is 268.12m and out of CRZ is 77.72m. The project 
site partly falls in CRZ III (NDZ) is 0.93 acre and out of CRZ is 4.33 acre. 

7. The proposed activity & affiliated facilities is a permitted activity as per paragraph 

3(ii)(a); 3(ii)(b); 3(iv)(a); and is a regulated activity as per paragraph 4(i)(a); 4(ii)(d), 
4(ii)(f) of CRZ Notification, 2011. 

 

The item is placed before the Authority for taking suitable decision. 
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Agenda 
Item: 9 

M/s. Varsha Builders Private Ltd. of Visakhapatanam - Proposal for the 
construction of Residential Apartments Building at Sy No. 147/4 & 147/7, 
Yendada, Zone - 1, Division No. 6, GVMC, Visakhapatnam, Andhra Pradesh – 
Clearance under CRZ Notification 2011 - Reg. 
 

1 Name of the Industry &  
Location address with Sy. Nos. 
 

: M/s. Varsha Builders Private Ltd.  
Sy No. 147/4 & 147/7, Yendada,  
Zone - 1, Division No. 6, GVMC,  
Visakhapatnam District, Andhra Pradesh  
 

2 Description of the Project 
Proposal 

: CRZ Clearance applied for construction of the 
Multi Storied Residential Apartments (including 
Basement 1 & 2 + Stilt + Ground + 11 Upper 
floors). 
  
Total Plot area            : 3,551.0 Sq.m. (0.3551 Ha.) 
Total built-up area     : 22,360.21 Sq.m. (2.236 Ha.) 
Total no. of units/flats = 60 nos. 
 
Details of Built up area:  
Residential BUA (G+11 Floors)     : 15738.17 Sq m 
Amenities BUA (Stilt floor)            : 1389.52 Sq m 
Basement Floors BUA                     : 5232.52 Sq m 
 
Details of Site Area: 
Ground Coverage of the Building : 1327.30 Sq m 
Tot-Lot Area                                      : 355.30 Sq m 
2M Green Belt                                   : 450.80 Sq m 
Open Area                                         : 1417.60 Sq m 
 
 

3 Cost of the project  : Rs. 30 Crores  
 

(Form-I) 
 

4 Longitude and Latitude 
 

: Proposed Site Co-ordinates  
 

17°45'46.30" N,  83°20'30.05" E   
 

(Building information details) 
 

5 Source of water supply  GVMC  Supply 
 

(Conceptual Plan, Sec. 2.4.1) 
 

 Quantity of water requirement  During Construction: 30.0 KLD 
 
During Operation: 47.25 KLD  
 

(Fresh water for Domestic – 32.25 KLD & 
Recycled water for green belt    –   17.0 KLD) 
 
(Conceptual Plan, Sec. 2.4.1, Table: 5) 
 

 Waste Water Generation  Domestic – 42.25 KLD  
 

(Conceptual Plan, Sec. 2.4.1, Table:7) 
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 Treatment & Mode of Disposal     The wastewater generated will be treated in the 
Sewage Treatment Plant (STP) in the residential 
premises with a capacity of 50 KLD, which is pre-
fabricated. 
 
After treatment, treated water will be utilized for 
Toilet flushing (15.0 KLD) and green belt 
development (2.0 KLD) & to the Municipal 
drains (25.25 KLD). 
 
(Conceptual Plan, Sec. 2.4.1, Fig-6 & Sec. 2.4.2,) 
 

 Details of Solid Waste:                                                      
 

S. 
No. 

Description Quantity Mode of disposal 

1 Garbage 19.5 kg/day This waste will be sent to the municipal 
dump yard 
 

2 Biodegradable 
Food Courts from 
Kitchens 

78.0 Kg/day This waste will be sent to the Organic 
Waste Convertor 

3 Non- 
Biodegradable 
Plastics, metal 
scrap &rubber etc., 

97.50Kg/day This will be sent to the authorized 
recyclers 
 

4 Sewage treatment 
plant Sludge 

1kg/day Used as manure and or given to nearby 
fields 

 
(Conceptual Plan, Sec. 2.4.3, Table -9) 
 

 Details of DG sets  DG – 1x500KVA 
 

(Conceptual Plan, Sec. 2.4.3, Table -10) 
 

6 Details of CRZ clearance for 
existing project 

 

 Does not exist. 
Applied for CRZ clearance for the first time 

7 Resource Utilisation:  
 

  

a Land utilised by Project  Total Plot area: 3,551 Sq.m. (0.355 ha) (Form-I) 

 

b Mangroves, beach, utilised  
 

 No mangroves or sand dunes present in the 
vicinity of the project site. 
 

c Flora and fauna area affected:     

8 On shore coastal area EIA 
(Environment Impact 
Assessment) 
 

 -- 

9 Off shore sea area Marine EIA 
(Marine Environment Impact 
Assessment) 
 

 Not applicable. 
 
The quantity of sewage generated shall be treated 
in STP and then treated water will be utilized for 
flushing and gardening.  

10 Impacts of the marine outfall  Not applicable.      No marine outfall. 
 

 

 xxv. On the land  

 xxvi. On the 
CRZ/Seabed area 
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 xxvii. On the marine 
ecosystem at the diffuser 

 

 xxviii. Ecological 
sensitive areas 

 

11 Map showing alignment of the 
Project 
 

 The proponent utilized APCZMP maps for 
demarcation of CRZ area including HTL, LTL 
duly superimposing the activities on the map of 
approved CZMP to examine the location of the 
project. 
 

 The area proposed for multi storied 
residential building project is classified as 
CRZ-II as per the approved Coastal Zone 
Management Plan (CZMP) of the area.  
 

The applicant submitted copy of the approved 
CZMP (Sheet No: E 44 R 5/SW) by marking the 
location of the proposed project.  
 
But, as per the 4.2 (i) of the CRZ Notification, 
2011, the applicant has to submit the following:  

 CRZ map indicating HTL and LTL demarked 
by one of the authorised agency in 1:4000 
scale 

 Project Layout Superimposition on the above 
map. 

 CRZ map covering land use within 7km 
radius around the project site 

 CRZ map indicating the CRZ-I, II, III and IV 
areas including other notified ecologically 
sensitive areas 

 

12 Clause of CRZ notification 
under which the project is a 
permissible/ regulated activity 
 

: The proposed activity comes under CRZ-II. 
 
Paragraph 4(i)(d) of CRZ Notification, 2011, 
construction involving more than 20,000 sq. m 
built up area is a regulated activity in CRZ-II 
and requires approval in accordance with EIA 
Notification 2006.  
 
However, the building requires prior approval 
from the Commissioner, Greater Visakhapatnam 
Municipal Corporation (GVMC), 
Visakhapatnam/ Visakhapatnam Urban 
Development Authority (VUDA) before 
commencement of the construction in 
accordance with paragraph 8.II. (i), (ii) and (iii) 
of CRZ Notification, 2011. 
 

13 Item No. under the schedule of 
the EIA Notification, 2006 
 

 8(a) 
 

The total built-up area is 22,360.21 Sq.m., and 
attracts EIA Notification, 2006 

14 CRZ processing charges 
 

: Rs.50,000/-  
(DD No. 040290, 03.10.2020) 
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15 Remarks :  

(f) M/s. Varsha Builders Private Ltd. has submitted the proposal for the 
construction of the Multi Storied Residential Apartments (including Basement 1 
& 2 + Stilt + Ground + 11 Upper floors) at Sy No. 147/4 & 147/7, Yendada, 
Zone - 1, Division No. 6, GVMC, Visakhapatnam, Andhra Pradesh. The 
applicant sought clearance under the provisions of CRZ Notification, 2011.  

(g) The proposed site will be for Residential Apartments. The area proposed for 
construction of multi storied residential apartment is classified as CRZ-II as per 
the approved Coastal Zone Management Plan (CZMP) of the area.  The Plot 
area is 3,551.0 Sq.m. (0.3551 Ha.) and the total built-up area is 22,360.21 Sq.m. 
(2.236 Ha.), which is more the 20,000 sq. mtrs. 

(h) As per the Paragraph 4(i)(d) of CRZ Notification, 2011, construction involving 
more than 20,000 sq. m built up area is a regulated activity in CRZ-II and 
requires approval in accordance with EIA Notification 2006.  

(i) However, the building requires prior approval from the Commissioner, Greater 
Visakhapatnam Municipal Corporation (GVMC), Visakhapatnam/ 
Visakhapatnam Urban Development Authority (VUDA) before commencement 
of the construction in accordance with paragraph 8.II. (i), (ii) and (iii) of CRZ 
Notification, 2011. 

 
The item is placed before the Authority for taking suitable decision. 
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